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LOK SABHA

Thursday, 22nd November, 1956

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

India United Mills, Bombay

*283. Shri A. K. Gopalan: Will the
Minister of Commerce and Consumer
Industries be pleased to state :

(a) whether it is a fact that Govern-
ment had conducted an investigation into
the affairs of the India United Mills,

Bombay in 1953 ;

(b) if so. the result of this investi-
gation and whether a copy of the inves-
tigation report will be laid on the Table
of the Sabhea ; and

(c) The steps taken by Government
to set right the affairs of the Mills ?

The Minister of Consumer Industries
(Shri Kanungo): (a) Yes Sir. Two enguiries
were conducted into the affairs of the
IndiaYUnited Mills, Bombay.

(b) and (c). A statement is laid on the
Table of the House [Ses Appendix II,
annexure No. 31],

Shri A. K. Gopalan: May I know
whether the m ing agents were found
guilty of defrnuding the company’s money
at :ﬁc of the company and if

30, whether any steps were taken to have
it reimbursed ?

Shri Kanungo: It was found after
a very detailed enquiry that evidence
was not sufficient to sustain a prosecution
in the court.

Shri A. K. Gopalan: May I know
whether the company was being managed
by a board of directors of which as many
as eight out of eleven were partners of the

managing agency ? |

Sh+i Kanungo: The board of direc-
tors was being changed frequently. The
managing agency had thirteen  partners
which ultimately was changed over by
one group of partners taking over.
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'Shri B. S. Murthy: Is there no remedy
to make the defaulters pay, if there is not

sufficient evidence to prove the in a
court of law ? )

Shri Kanunge : The new Companies
Act makes certain provision for it.

Shri A. K. Gopalan: May I know
whether it is a fact that not being satisfied
with their remuneration as managing
agents, they appointed a firm of consulting
agents consisting of different relations of
the partners of the managing agents ?

Shri Kanungo : Yes, it was found that
certain transactions between a firm of
selling agents and the managing agents
were suspicious. '

hnthhrimSldhln Gu 'led: Ml)'“{ know
W] r the company to uate
bonus to the workers and wprgthc:qthis
failure was due to the loss caused by the,
action of the managing agents ; and, if
so, whether any steps have been taken to
make the erstwhile agents
reimburse the company m, so
that the w?orkers might get their dué share
ol bonus

The Minister of Heavy Industries
and Commerce and umer Indus-
tries (Shri MonrjI:l Desal): May I
intervene, because I have some knowledge,
of these mills and I dealt with this matter ?
There were quarrels among the partners,
as there were as many as thirteen part-
ners. As a result  of these quarrels
the Mills began to lose, and that also bro-
u?ht in several irregularities. The reports
of the Enquiry Committee showed some
irregularities, but it was not possible to
take any action under the law because
legally several things could not be proved.
Then the question arose as to what was
to be done. If drastic action was to be
taken, the immediate possibility was that
a few thousand labourers would have been
put out of action and they would have been
unemployed too. Then all the partners
handed over the dispute to me and Shri
G.D, Birla as arbitrators and they under-
took to accept whatever we did. ¢ were
fortunate enough in settling the dispute,
and eight partners went out; five partners
remained. One er more was taken
in, and the whole dispute was fortunately
settled amicably, where both the sides were
completely satisfied. One side was satis-
fied because they got their money ; the
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other side was satisfied because they got
the management by paying the money.
And now the company is working all
right. There are profits, as there should
be, and there is no guestion of bonus now.
But there can be no question of making
the previous partners reimburse any loss,
because it could not be proved that they
had intentionally or deliberately defrauded
or taken away the money.

Mr. Speaker : What was the amount
of the losses ?

Shri Morarji Desai: The losscs
were severe, about Rs. 10 lakhs, 15 lakhas,

20 lakhs—whereas there should be a
profit of Rs. 50 lakhs.

Shri A. K. May I know
whether the total amount paid as commi-
ssion to the selling agents during 1943 to
1955 was over Rs. 1,24 lakhs

Shri Kanungo: As to the exact
amounts 1 have no information. But
commissions were paid, some of which
were considered irregular by the Enquiry
Committee.

Shri Morarji Desal: The selling

cy also was legally constituted.
!lﬁl:ere was nothing illegal about it. But
that has now been stopped as a result of
the arbitration. That selling agency has
been taken away.

Shri A, K. Gopalan : In the statement
it is said, “These changes, it is
would result in the better management of
the Company”. May I know whether this
expectation that there would be better
management is correct as far as the workers
are concerned also ?

Shri Morarji Desal : Yes, now there
are no complaints.

Central Silk Board

*386. Shrl Keshavaiengar: Will the
Minister of Production be pleased to
state :

(a) whether the Central Silk Board
has a publicity department of its own ;
and

b) if not, whether it has any private
publicity consultants ; and

(¢) if so, who are they and what are
the terms under which they are being
consulted ?

The Minister of Production
(Shri Satish )3 (8) A publicity
department has been sanctioned by Govern-
ment and is likely to be started shortly.

(b) and (c). No private consultants have
been ¢ by the Central Silk Board.
The question of terms therefore does not
anse.
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Shri Keshavaiengar : In view of the
fact that sericulture is & most useful and
important item of cottage industry and the
useful work done in this field would
reach the agriculturists in the distant
villages, may I know what steps Govern-
ment have been taking in this matter to
publicise the good work among the villagers
in the far distant places ?

Shri Satith Chandra: I have said
that a ec}aublic:-i'cy d ent has been
sanctioned and the staff is being recruited,

Shri B. 8. Murthy: May I know
whether this Board will be entrusted with
the work of publicity outside India also ?

Mr. Speaker: Isit confined only to
carry on publicity for the benefir of agri-
culturists in the country or will it do
publicity outside India also ?

. Shri Satish Chandra: The purpose
is to ularise sericulture in the rural
arcas and to promote the use of silk, in
India. The outside publicity is done by
the Commerce and Industry Ministry.

Fertilizers from Night Soll

*288. Shri Gidwani : Will the Minis-
ter of Production be pleased to state:

(a) whether it is a fact that Govern-
ment propose to set up plants to briquette
night soil for use as fertilizers ; and

(b) if so, what is the nature of the
proposal ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) and (b).
The possibility of setting up plants for
briquetting night soil as being examined.

Shri Gidwani : Is it a fact that Chinese
agriculture had benefited by the use of
night soil fertilizers'?

Mr. Speaker: There is no dispute
about it. The hon. Minister has only
said that steps are being taken to utilise
it, But there is no dispute about night
soil bemg a good fertilizer. Any other
question

hsrl:ﬂ B. fs. Murthy: May I know
whether any foreign expert is being consul-
ted in this matter, especially from China
where this was a success ?

Shri Satish Chandra: The matter
is being discussed in consultation with
the Ministry of Food and Agriculture.
As far as the city refuse is concerned, it is
already converted into compost. Whether
night soil can be briquetted and whether
it will be acceptable to the Indian culd-
vator are all questions which have to be
decided by the Ministry of Food and
Agriculture,
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Myr. Speaker : Do hon., Members
know itif is briquetted in China? Next
question.

Compensation to Nckowal Victims

*390. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
refer to the reply given to Starred Ques-
tion No. 1630 on the 18t September, 1956
and state :

(a) whether ex graria payment of
Rs. one lakh to the dﬁpmdems of persons
who were killed in Nekowal incident by
Pakistan has since been made to persons
concerned; and

(b) whether regular claims were
submitted by the dependents of the
victims of Nekowal incident ?

The Parliamentary Secretary to the
Minister of Affairs (Shri
Sadath Ali Khan) : (a) Jaymem has
been  authorised. The inistries of
Defence and Agriculture, who are admini-
stratively concerned are taking necessary
action to disburse the amounts involved to
the families of the dececased.

(b) The dependents of the victims of
the Nekowal incident are not required
to submit claims before receiving pay-
ments from the contribution made by
Pakistan Government,

Shri Krishnacharya Joshi : May I
know what was the basis for fixing the
amount payable to the families of the
dependents ?

Shri Sadath Ali Khan: The amounts -

to be paid to cach family were calculated
on the basis of the actual emoluments of
the deceased at the time, hisage, thenumber
of dependents, his length of service and
other relevant factors.

Shri Krishnacharya Joshi : May |
know whether, in addition to this, Govern-
ment are giving any help to the families
of the victims ?

Shri Sadath Ali Khan : Yes, That
has already been done. Pensionary and other
benefits as admissible under the respective
conditions of service had been granted
to the dependents of the victims.

Shri Krishnacharya {uhl : Ma
I know the total amount of these pensions

Shri Sadath Ali Khan : ] have no
information just now .

Displaced T.B. Patients

*393. ShriS. C.Samanta: Will the
Minister of Rehabilitation be pleased
to state :

(a) the amount sanctioned as assis-
tance to dsiplaced T.B. patients from
Bast Pakistan duuring 1955-56;
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(b) how many patients received
regular hospital treatment ;

(c) how many could not be accom-
modated i hospitals for want of seats;

(d) the number of displaced T.B.
patients from East Pakistan who died
during the period ; and

(¢) whether any T.B. hospital s
proposed to be started entirely for dis-
placed persons in the near future ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna) :  (a) About
Rs. 18 lakhs.

(b) soo beds were reserved but it is
not possible to ifdicate the exact number
of patients who received regular hospital
treatment without a detailed enquiry.

(c) and (d). Information is not avail-
able and it is doubtful if precise figures
could be made available, in respect of
lakhs of displaced persons who have come
from East Pakistan to India.

(¢) Some further schemes for the
reservation of T.B. beds in some hospitals
are under consideration.

Shri S. C. Samanta : May I know
whether the scheme of domiciliary treat-
ment for a thousand patients as submitted
to the Central Government has been
accepted and action taken ?

Shri Mehr Chand Khanna : Is
the hon, Member referring to the Health
Ministry or the Rehabilitation' Ministry ?

. Shri 8. C. Samanta: Rchabilita-
tion.
Shri Mehr Chand Khanna : I am

afraid I will require notice as regards this
particular scheme.

Shri S. C. Samanta : May I know
whether the special diet allowance for the
T. B. paticnts has been increased because
there was 50 much grumbing about the
allowance of one rupee per day ?

Shri Mehr Chand Khanna : Yes.
The special diet allowance of Rs. 2-8-0
q‘cr patient per day is now allowed to the

.B. patients livingin camps. The annual
cost of this facility is likely to be about
Rs. 10 lakhs,

Dr. Rama Rao 1 In view of the hea
incidence of T.B. in these refugees, may
know whether any steps are taken for mass
X-ray of the refugee camps to detect
the discase early ?

Shri Mohr Chand Khanns : X-ray
is an integral part of the T.B. treatment,
Facilities are provided. We have now
arranged for 500 beds. Under the Second
Five Year Plan, we are hoping to increase
the number from 500 to 1500,
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Shri 8. C, Samanta : In October,
1955, the hon. Minister invited Members
of Parliament from West Bengal and they
suggested that a separate hospital should
be set up for the T, B. patients, May I
know whether any action has been taken
in the matter ?

Shri Mehr Chand Khanna : What
we have done is this, [ am taking advan-
tage of the existing hospitals. About 100
beds are being provided in the Niramoy
hospital and so in Kancharapara. We
have a scheme under consideration for
200 beds in Panduabeshwar, In addition
to that, we are taking steps for providing
some beds in the new T.B. sanatoria that
arc being set up in Orissa and Assam,
These are over and above the hospital
arrangements.

ShriS. C. Samanta: Over and above
the hospital arrangements, may I know
whether any  segregation  treatment
arrangement has been made since 1955 ?

Shri Mehr Chand Khanna: If the
hon. Member has any particular case
in view, or any particular camp, I shall
certainly have it looked into.

Mr. Speaker: Next question.
Shri Sadhan Gupta : 293.

The uty Minister of External
Affairs ?Sz-ltx:l.l.ll(. Chanda): The
hon. Prime Minister was to have ans-
wered this "question. Unfortunately he
has been held up. Would it be possible
to postpone this question for a
while ?

Mr. Speaker : 1 will call this
question later.

Shri Sadhan:Gupta : Later today ?

Mr. Speaker : Today. As soon as
he comes, Next question.

Agricultural I?eome in Kerala State
Shri Punnoose :~
*394. {mu-a V. P. Nayar :
Will the Minister of Commerce and

Consumer Industries be pleased to
state :

(a) what is the estimated tota] annual
agricultural income from the areas
now falling in the Kerala State including
the income from the plantation industry ;
and

(b) what is the total of such income
from REstates owned by Foreign Com-
panies ?

The Minister of Consumer Indus-
tries (Shri Kanungo)! Information is
being collected and will be laid on the
Table of the House.
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Shri Punnoose : The information
asked for is the total income, May 1 know
whether the Government can supply
us that information with regard to the

area of rubber and tea plantation in
Kerala ?

Shri Kanungo: Yes; that is easy.

But the question was for the total income

from agriculture which requires rather
a larger and careful enquiry.

Dr. Rama Rao: The information
under part (b) could have been given.
This relates to foreign companies. They
publish their reports.

Shri Kanungo : This is what I said.
If the question was regarding the area of
plnrii]tntion, it could have been asnwered
easily.

Mr. Speaker: 1 must have ¥ut it
down as an Junstarred question. It has

escaped into thestarred list. Next ques-
tion.

International Airport New Delhi

. Shri D. C. Sharma:
295- 1 Shri Ram Krishan :

Will the Minister of Communications
be pleased to refer to the reply given to
Starred Question No, 2138 on the 13th
September, 1956 and state :

(a) whether Government have taken
a final }decision for the construction of
an international airpori at Delhi; and

(b) if so, the nature of the decision ,
?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) The matter is at present under the
consideration of the Ministry of Defence
gince it involves the future of the {Palam
aerodrome which is under the control of
that Ministry.

(b) Does not arise.

Shri D. C. Sharma: Msay [ know
whether the Ministry of Communications
has sent any note on the subject to the
Ministry of Defence and if so, what is
the nature of the note ?

Shri Raj Bahadur: Several notes
have bezen exchanged on the problem.
The crux of the problem is that we want
a proper site for boh the civil international
aerodrome as well as for the Air Force
aerodrome.

ShriD. C, Sharma : May I know if
any decision has been taken so far as the
location is concerned ?

Shri Raj Bahadur : Several sites
have been surveyed. But, the question
still remains whether any suitable site
could be found.
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Shri D.C. Sharma * May I know
whether the cost of construction of the
aerodrome will be shared by the Minis-
tries of Communications and Defence or
will it be only the concern of the Ministry
of Defence ?

Shri Raj Bahadur : That is also a
question on which I cannot say anything
at the moment. Finance iz an important
thing. We have got to look at the pro-
vision made for the construction of new
aerodromes in the Second Five Year
Plan.

Mr. Speaker : From one pocket to
the other pocket.

Shri Joachim Alva : It will not
merely be a matter of consulting the
Ministry of Defence. Will the Civil
Aviation Ministry take note of the re-
quirements of the Ministry of Defence in
constructing the aerodrome ?

Shri Raj Bahadur : An international
acrodrome will be for international air
transport. The requirements of the Air
Force will have to be looked after in their
own way.

Mr. Speaker : If it is possible, it
will be useful for military purposes also.
The lay Members of Parliament may be
informed of any expert knowledge that the
hon. Minister may have, The hon.
Member wanted to know, if such an acro-
drome, over which a large sum of monecy
is going to be spent is constructed, with
special housing accommodation etc. whether
it will be useful for purposes of civil
aviation as well as the military.

Shri Raj Bahadur : May I submit
that, in case it were sible for the Air
Porce as well as the Civil Aviation to use
the same airport for international air
transport service and Air Force purposes,
pcrhnes this quecstion would not have
arisen’and we could have both carried on
with the Palam airport. The need is
that we should have a separate aecrodrome
for international air traffic purposes and a
separate one for the Air Force. So this
question of the development of Palam air-
port and the selection of a new site has
arisen.

Trade with East Germany

*297. Shri D. C. Sharma : Will the
Minister of Commerce and Consumer
Industries be pleased to state :

() the main articles of import from and
export to East Germany at present; and

(b) the steps taken by Government
to increase the volume of trade with this
country ?

The Minister of Trade (Shri
Karmarkar) : (a) A statement is xhced on
the Table of the House. [See Appendix
I1, annexure No. 32].
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. (b) (i) A*Trade Agreement was entered
into with East Germany in October, 1954
and was renewed on the Rth October,
1956, for a further period qf three years.

(ii) India participated in the Leipzi
fair held in the spring of 1956, re.
. (iii) The State Trading Corporation
is maintaining close liaison with the East
geﬁ?m Trade Representation in New

elhi,

Shri D. C. Sharma: From the state-
ment I find that the principal commo-
dities exported to East Germany are mainly
raw materials. May I know if anything
is being done to increase the export of
Erocessod and manufactured things to
“ast Germany ?

.8;11-1 ltthnrmrhr : I am rather sur-
prised at the question. Among the exports
my hon. elderly friend will find coir manu-
factures, and handicrafts. These are cer-
tainly not raw materials, He will agree
that hides and skins is also a processed
thing. I:i is not c?w skin, IOur policd\‘r
is to send process 8. a wi
the uuggeati‘;n of my 'ﬁd frimdgr::d our
effort is always to send our processed
goods as much as possible. But, our main
earners are in a sensc comparatively less
processed goods.

Shri D. C. Sharma: Qut of the seven
commodities given here, there are four
commodities whci’ch hlre raw; iron ore,
mica, pepper and other thi I think
the balance is in favour raw things,
Therefore I wanted to know what is being
done to increase the export of manu-
factured things to this country. And
I want to know .the value of exports of
handicrafts to this country in the last
year.

Mr. Speaker : How many questions in
the same question.

Shri Karmarkar : [ will try to
answer because he is a senior member and
it may raise misapprehension.

The difficulty is, as the hon. Member
knows, the composition of much of our
export has necessarily got to be what
we call unprocessed goods, because there
is much more of it than we need for
our present purgosc; We do not make
pepper into powder but export pepper to
America and Canada. Besides our attem
to enlarge the scope of processed 8,
hhinourmintuesttoundompl;‘tﬁ
processed goods, as otherwise we
have a surfeit of them here.

weeTh @wrdt (sww wdt) fewem

*3o0R. sft wo wo wWifwwy : wr
frmfw, svere ot wvvew 5 oy
TAAR B FIAT FA 0§ ¢
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(%) w1 & qeuy-4E § @
®Rad fawmr & friol & AE
w2 e of;

(w) =fx gt & et gew Y
< fra-fsa 3ai &, Wik

(7) faduait § @dwq w1 WML
wear feafier aequl & fag frar
TR qT WX T I AEqW © ™
a3 et Wi Iee Y ar ?

', smme st wwcn W
vewwfew (st g0 o ATEET)
(%) ot o

(&) s (7)), renu-ue #
friv gag a®@ N «dH wf
RUAT $Y WWT AT &, Q0,000
W7 § | OF faaom o AT A 9%
<o fear AT g fraq SO & am
fomd e qXr wur 9, WwIw
g § a0 19 T A ey W
e NN R A e T &
[¥fwd afefiver 3, wqww wear 2]

fdei & al=? & fou $a&
I Y # tag smde R T W@t
WA A EHA ORFr S AL
TG T AN K 9 Ag oy,
g AN R g R W 9T
et AT ITTIW ALY 9v |

Wge wo wfewr:z w®
firast mTwe *F wf off ?

oft wo Wo wifwmr : s AW &
A EAE Y off 7 wadr AT
oy ady ot ?

Shri P.S. Naskar: The stores were
urchased through the Director-Gencral,
ndia Stores Department, London.

Shri P. S. Naskar : From all the
countries, as is shown in the statement it
was purchased through the same organisa-
tion in Londan.
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Treaty between China and Nepal

*305. Shri B. D. Pande: Will the
Prime Minister be pleased to state :

_ (a) whether a new treaty has been
signed between China and Nepal recently
at Peking ;

(b) whether China has given a grant
of Rupees six crores to the Government

-of Nepal ; and

(c) whether the Indian Government
were consulted on this treaty?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(¢) An agreement similar to India’s 1954
agreement with China was signed between
the Government of Nepal and China in
September. 1956.

During the visit of the Prime Minister
of Nepal to China an economic aid agree-
ment was signed between the two Govern-
ments in Peking in October, 1956. Ac-
cording to this China has agreed to give
a cash grant of Rs. 2 Crores (Indian) and
machinery worth Rs. 4 Crores to Nepal
for her 5 Year Development Plan.

Government of India was kept informed
by both sides throughout.

Shri B.D.Pande : In this treaty
for the first time the question of visas
and passports has been introduced. Will
that refer to the Indian territory also or
not, I want to know.

Shri Anil K. Chanda : This is an
agreement between China and Nepal and
therefore India does not come into the
picture,

Shri C.D. Pande : In view of the
fact that in former days, owing to the
iar position of Nepal, as it is a land
ed country, the Government of India
never favoured any interference or any
association with foreign countries, par-
ticularly with Western democracies, what
is the view of the Government of India
now with regard to China's contracts with
Nepal directly ?

Shri Anil K. Chanda : China is a
neighbouring country to Nepal and they
have vital commercial and other interests.
And times have also changed since the
time he is ing to.

Shri B. S. Murthy : May I know
whether the Nepal Government had made
a similar request to this country to our
Government, for & loan of Rs. 6 or
Rs, 10 crores before going to China for
the loan ?

Shri Anll K. Chanda : We have
given considerable amount of help and
loans to the Nepal Government.
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Shri B. D. Pande : The Minister
should know that we are also neighbours
of the Chinese, and in this treaty it is
written that levies will be withdrawn and
trading centres will be fixed and the Ne-

will trade only in those centres which
will be fixed by the treaty. Will this apply
to us also? We have also trading agents
and traders trading in Tibet. So, we want
to know whether this will apply to us
or not. We are on the border of Tibet
which is ruled by China.

Shri Anil K. Chanda : According
to the treaty signed btween India  and
China in 1954, certain trade marts this
side and jthat_side]have been demarcated.

'Shrl B. D. Pande : We are giving
a lot of money to ttcm a8 Nepal is friendly.
Do their efforts show that they will be
able to repay the money?

Mr. Speaker : It doew not arise out
of this question.

Shrimaii Kamlendu Mati Shah :
What happened to the trouble that we were
I&mvin?g between Garhwal and Tibet bor-

er

Mr. Speaker : How does it arise out
of this question ?

Construction of Aerodrome at Kiccha

+
307, [ Sardar Igbal Singh :
Sardar url
Will the Minister of Communi-
cations be pleased to state :

(a) whether there is any proposal to
construct an aerodrome ‘at Kiccha in
Nainital District of Uttar Pradesh; and

(b) if so, when this aerodrome will
be constructed and at what cost?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes, Sir.

(b) The C.P.W.D. are taki neces-
sary steps to call tenders for the work
and it 1s expected to complete it within
one year from the date of starting the
construction work. The .estimated cost
of the project is about Rs. 5,80,000/- ex-
cluding the cost of land which has been
given free of cost, by the Government of
Uttar Pradesh,

st e weiw : gy oY gETd g
* AW AT AT @ § WA (waAr
AT T% & gATE NG AT THT 7

ot vrwr wgrye ;. IRl WY oareh
g s 73 fwer & gard argror by wwer
QX ATEETET TG X I IAT TR |
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Sardar Igbal Singh : May I know
whether | flying will be under taken
or will it be only seasonal?

Shri Raj Bahadur : It depends on the
volume of traffic to be managed in this
particular sector.

ot ¥o xo qf¥ : gAY F oW
BYei &0 qu Y 4, ITRY T gAT T
fT ar @ Y w1 e gk ?

it T wyTye : A 9w e A
ATETH! 4T WX IT 9T q¥ gN§ A
T I &6 4, W gW wied « fw
A & ared oF ATEe gwd W
faer a1 gwied a8 asr mrk g
AT mar § |

 Export of Handloom Cloth to
U.S.A.

*308. Shri lhfhmth Singh :
Will the Minister of Commerce and
mer \ be pleased to state
whether there is any bri;l?t prospect fcr
the export of handloom cloth to U.S.A.
during 1956-577

The  Minister of Consumer
Industries (Shri Kanungo) : Prospects
are encouraging.

Shri Raghunath S : Is there
any handloom showroom in the U.S.A,?

Shri Kanungo : No. We have had two
exhibitions and we are maintaining a centre
where handloom goods are exhibited.

Shrimati Jayashri : May I know
whether Government have received any
complaints about the failure to maintain
the same sandards?

_ Shri t No. Complaint from
importers as such has been received, but
it 18 a fact that it is difficult to fill orders
for large quantities.

Shri Kasliwal : In this handloom
cloth I understand one of the handicaps
is the absence of good and proper designs.
May I know whether Government are
taking steps to improve the designs of
handloom cloth ?

Shri Kanungo : 1 would submit that
the designs of the Indian handloom fabrics
are very fetching. Fven then Government
have taken steps through the Handloom
Board to organise design centres.

Shri Heda : There had been a com-
plaint that the colours or dyes used in
this printing and designs are not very fast.
Therefore are Government taking steps to
ensure the fastness of the colours?
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Shri Kanungo : The complaints are
not only from export sources but from
internal consumers also. Government have
been taking steps through the Handloom
Board to esmblish model dye houses
where the process of permanent dyes
will be demonstrated and taught.

A.LR. Sangeet Sammelan

*309. Shri Shivananjapps : Wil
the i{inister of Information and Broad-
te pleased to state:

(a) whether it is a fact that Radio
Sangeet Sammelan was organised by the
All India Radio in New Delhi during
the last week of Qctober, 1956; and

(b) if so the total expenditure incur-
red thereon?

The Minister of Legal Affairs
(Shri Pataskar) : (a) Yes, Sir .

(b) It would not be feasible to calcu-
late the ise figures of the expenditure
on the India E;dio Sangeet Sammelan
as it forms an integral part of the entire
programme expenditure of all Stations
which rela the programme of the
Sammelan.

Shri Shivananjappa : May I know
how many artists participated in the
Sammelan

Shri Pataskar : At this year’s
Sammelan, 84 principal artistes and 70
accompanists participated.

Shri Shivananjappa : How many
of them represented Karnataka?

Shri Pataskar: As a matter of facts
this year, there were two items. The
Sammelan was organised in the form of
two series of concerts before invited audie
ences, for Hindustani music at Delhi and
for Carnatic music at Madras. *

Shri Heda : In view of the fact thar
there is no comparison between the items
and the cultural activities in Delhi and
other important cities of India, will Gov-
ernment arrange such Sammelans in other
important cities, other than New Delhi?

Shri Pataskar : As a matter of fact,
I think these music symposia are arranged
on the basis of Hindustani music at Delhi
and Carnatic music at Madras.

Shri Madiah Gowda : May [ know
the object of the Sammelan and how far
that object is achieved by the Sammelan
organised this year ?

Mr. Speaker: We are going into the
fundamentals and this relates to total ex-
penditure.

Shri B. 8. Murthy : May I know
why the Carnatic Sammelan was not
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held in Delhi and the Hindustani sam-
melan at Madras so as to popularise them
both in the north and the south?

Shri Pataskar : As a matter of fact
all these were relayed by all the 26 radio
stations and so whether it was held at
Madras or Delhi does not make much
difference.

Aerodrome at Kozhikode,

. -310. Shri Nettur P. Damodaran :
Will the Munister of Communications
pleased to state :

(a) whether there is a sal to con-
struct an aerodrome at I?;zngoikode (Cali-
cut) during the Second Five Year Plan ;

(b) if so, whether any place has been
selected for the same;

(c) when the work of construction is
proposed to be started ?

The Minister in the Ministry
of Communications (ShrleRn] Baha-
dur) : (a) Yes, Sir.

(b) and (c). The Sitting Committee
appointed by the Civil Aviation Depart-
ment to select a suitable site for the pur-
posc has recently carried out an inspection
of the area and submitted its report which
is_being examined by the Director Gene-
ral of Civil Aviation. After a site has
been finally selected, the C.P. W. D, will
be asked to prepare detailed estimates for
the work to ena the work being sanc-
tioned. In the meantime, action has also
been initiated to collect the meteorolo=
gical data,

Shri Nettur P. Damodaran : May
I know whether the claims of Cannanore
which was & stopping place for the service
planes plying from Bombay to Trivan-
drum and also a cantonment was consi-
dered by Government in this connection
and whether the lands at Cannanore or
nearby places were examined for this
purpose and, if so, what are the recom-
mendations ?

Shri Raj Bahadur : Both Cannanore
and Calicut sites were examined for this
purpose and it is premature for me to
say anything about them. It seemsto
be obvious, however, that a proper site
near Cannanore is difficult.

Shri Nettur P. Damodaran :
May I know—the approximate date
when Ministers and Members of Parliament
to whom certain concessions for ajr tra-
vel are allowed now can safely land at
an aerodrome in Calicut or Malabar?

Shri Raj Bahadur : The Indian
Airlines Corporation extends its hospi=
tality to Members of Parliament to
make the fullest use of the air services,
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Shri Punnoose: May I know
whether Government arc aware that, with
the formation of the Kerala State, this
aerodrome, eitherin Calicut or in Can-
nanore or in some partof Malabar, has
become an immediate necessity, and
may I hope that steps will be taken to

expedite the matter.

Shri Raj Bahadur : We have ap-
preciated the priority that should be
givcn to this particular projectand we have

riefed our officers accordingly.

Shri I. Eacharan: May I know
which are the places other than Cannanore
and Calicut that have been fexamined 'for

this purpose ?

Shri Raj Bahadur: I am not aware
of any.

Shri Joachim Alva: In the matter
of the construction of aerodromes do the
officials of the Ministry of Civil Aviation
take active, any critical, interest in their
construction or merely leave it to the con-
tractors selected by the CP.W.D. for the
construction ?

Shri Raj Bahadur : , Their interestin
selecting a site is that of experts which is
bound to be active, keen and systematic.

Silk Requirements

'H.'. Shri Keshavaiengar : Will
the Minister of Production be pleased
to state :

(a) if any assessment of Ithe demand
in India for various categories of silk
has been made by Government ; and

(b) if so, how it is made and with
what results ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) An as-
sessment of the domestic demand of silk
was made by the Tariff Commission in

1953.

(b) The assessment was made after con-
sulting the Central Silk Board, the Mysore
Silk Association, and {representatives of
importers and producers. The Com-
mission came to the conclusion that the
cstimate of requirement of silk was of the
order of 3+5 million Ibs. per annum.

Design for Charkha

Shri Gidwani:
*3145. 4 Shri
Joshi:

Will the Minister of JProduction be
pleased to state :

(a whether Government contelr:g
late offering a prize of Rs. one

to anyone who can produce a design
for an improved charkha ; and
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(b) If so, whether any designs have
8o far been received in this regard ?

The Parliamentary Socret to
the Minister of Production (Shri
R. G. Dubey) : (a) Yes, Sir. .r(

(b) Not yet.

Shri Gidwani : Has not Ambar
Charkha proved its utility, if so why do
qu:;amcnt Ipropose to offer another
prize

Shri R. G. Dubey : This factor was
carefully examined by the Ambar Charkha
Enquiry Committee and they agreed that
Ambar Charkha is very satisfactory in
certain respects. But they thought that
there isstill scope for improvement in
respect of various things such as spin-
ning unit and sizing etc. That is why
Government have accepted the al
to announce a prize of Rs, 1 30
that better and improved designs could
be produced.

Joshi : May
I know whether any conditions and spe-
cifications have been laid down for the
award ?
Shri R. G. Dubey: There are
gcrtnin conditions and specifications laid
own,

Shri Krishnacharya Joshit May I
know what other efforts are being made
for improving the Ambar Charkha?

Shri R. G. Dubey: As I have ex-
plained already, the Research Inctitute
at Ahmedabad has been entrusted with
the task of improving the design further
in this respect.

Shri Ramachandra Reddi : In
view of the doubttul use of the Ambar
Charkha as has now bm told, is there any

ssiblity of stoppin her expenditure
g: the :\ymbar g‘l’u 8 just nowp?

Mr. Speaker : This relates to a matter
of policy and not of construction,

Shri K. K. Basu: May we know
wheiher Government has enough data
from the experience of the working of the
Ambar Charkha to warrant further ex-
penditure on it ?

Shri R. G. Dubey: Yes:
Indian Nationals in Goa

*316, Shri Joshi:
Will the Prime Minister _Dleased
to state whether facilities are provided by
Goan suthorities to the relatives to meet
the Indian nationals detained in different

prisons in Goa

The uty Minister of External
As.lntzﬁﬂmx.mn

Facilitics have been granted by the
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Portuguese wuthorities to the relatives of
Indian natiopals in detention in Gos
to visit Goa and to interview them. A
number of them have gone to Goa within
the past few months vig the Majali route with
visas authorised by the guese autho-
rities and retumed er interviewing
their relatives in jail. Certain restric-
tions are, however, imposed such as the
presence of officials during the interviews,
& time limit of 30 minutes, and limiting
the interviews, specified days of the week.

Shri Krishnacharya Joshi : May
I know the total number of Indian nationals
detained in Goa?

Shri Anil K. Chanda : According to
our information, therc are 4z of them,
though the Indian nationality of one of
them, Shrimati Joshi is not accepted by
the l?'ommuese.

Shri Krishnacharya Joshi : May I
know how many of them are suffering
sigorous imprisonment and how many
ordinary imprisonment ?

Shri Anil K. Chanda : Five of them
are still awaiting trial and all the rest have
been sentéenced to various terms of im-
prisonment varying from 2 to 10 years,

Shri K. K. Basu : Is it true that in the
case of Shri Tribid Chaudhuri, since his
relations returned from the interview
and published a report, restrictions have
been imposed on his communicating with
his relatives in India?

Shri Anil K. Chanda : I do not scem
to have that information.

. Shri U. M. Trivedl 1+ May 1 know
if the Government of India have devised
some methods of approaching these persons
detained in Goa jails to ascertain from
them if there is any chance of repatriating
them agein to India?

Shri Anil K. Chanda : Father Carino
erally looks after the welfare of the
ndian prisoners in Goan jails,

Mr. Speaker : He wants to know

whether is any possibility of repa-
triating them.

Shri Anil K. Chanda : It is involved
with a bigger issue,

Dr. Ram Subhag Singh : May I
know whether the Government are aware
that His Holiness the Pope is in com-
munication with the Government of Por-
tugal to have the Indian nationals impri-
soned in Goa released ?

Shri Anil K. Chanda : The answer
is the same, Sir.

Mr. Speaker : Here also policy issuc
is involved.
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Shri Joachim Alva : In_view of
economic sanctions being ineffective In
prevc_nting_mmgt;lim,. has Government
any l?:ntenucm of sealing off the border
areas

Shri Anil K, Chanda : We are trying
out to stop smuggling slong the border.

Shri Punnocose : May I know whether
in the case of Tribid Chaudhuri Gov-
ernment will be pleased to enquire whether
the Goan suthorities will allow facilities
to his representatives to file his nomination
paper for the next election ?

Shri Anil K. Chanda : I believe
some representatives on behalf of Shri
Chaudhuri are going to see the Prime
Minister in this connection soon.

Indo-Pakistan Trade Agreement

+
(Shri D. C, Sharma 1
Shri Bhagwat Jha Asad :

*319.{ Shri Bishwa Nath Roy :
Shri Ram Krishan:
Shri Gidwani :

Will the Minister of Commerce
and Consumer Industries be pleased
to state:

(a) whether it is a fact that terms of
the Indo-Pakistan Trade Agreement
which were due to expire are being
extended again, and

(b)if so, whether any changes are
contemplated.

The Minister of Trade (Shri Kar-
markar) ¢ (a) and (b) . The Indo-Pakis-
tan Trade ent which was concluded
in July 1955 and which was due to ex-
pire on the 318t October, 1956, has been
extended without any change for a further
period of three months i.e. until January
31, 1957.

Shri D. C., Sharma : May I know
why it has been extended for such a short

iod and why it has not been extended
or a longer period than that?

Shri Karmarkar : This is only pro-
visional. The ecarlier idea was that
the Pakistan Government proposed to
send a delegation to negotiate a fresh
nsreeml:tlcnt, but in thcdmemtime, as the
original agreement was due to ire
it wgu extended for a brief wh;l? M’:::
while arrangements will be made for
negotiating a fresh agreement,

Shri D. C. Sharma : What is the
value of our exports to Pakistan during
1955-56 and the value of imports from

stan during the same year?

Shri Karmarkar : Our exports to
Pakistan from September 1955 to August
1956, for which 1 have the figures, amount

to Rs. 8,77,32,552, and the total imports
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from Pakistan for the corresponding
period come to Rs. 24,18,63,864. The
trade was mainly duc
to the import of jute, fish, poultry and
€ggs.

Shri Gidwani : May I know whether
the Pakistan Government had asked
for the supply of coal and whether the
Government of India supplied the coal
and if so, the quantity supplied?

Shri Karmarkar : [ want notice
for a precise answer to that question.
There is something about coal, but I
should like to be sure about it.

Shri K. K. Basu : In the case of a
further extension, may I know whether
Government is contemplatiig the liberali-
sation of the trade facilities between East
Pakistan and West Bengal ?

Shri Karmarkar : We look upnn'

India a8 a whole and Pakistan as a whole,
and there are certain problems arising,
for instance, about the border trade bet-
ween the ecast of India and Pakistan.
This provisional arrangement  provides
for that. But otherwise we do not think
in terms of localities unless there are local
problems.

Sardar Igbal Singh : We have ' made
many agreements with Pakistan. May I
know whether the Government of India
is satisfied with the workmg of those
trade lgree.mmtl and may I know the

number schedules which have been

completed according to time?

Shri Karmarkar : The terms arc
general.  We have mentioned lists or
schedules which we are supposed to ex-
port and they have mentioned lists or sche-
dules which we are supposed to import.
Each country is free to import to the extent
cilt ug:ntn to import according to those sche-

Shri R. P. Garg t According to
the agreement rock salt was to be im-
ported from Pakistan to the tune of
10 lakhs maunds and we deposited the
money eight or ten months aglu, but not
a single wagon has arrived in India. May
1 know the reasons?

Shri Karmarkar : Regarding the
wlgons,ldomth:wwbutmy hon.
friend ncumc:m ing that we pro-
posed to im s maunds of rock
salt, R mgthetrldcn deposits and
other things, 1 should llhe to have
notice,

Shri R. P. Garg : May I know if the
hon. Minister is ungware that the traders

deposit was given 10 months ago and
not a single wagon has yet u-nved?

Shri Karmarkar ¢ I am not aware,
but I shnll find out.
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_ Mr. Speaker : Hon. Members are
giving more information than receiving
information. I thought the hon, Member
would ask why there has been delay, why
for nine or ten months no rock salt has
been received

Shri R. P. Garg : But the hon.
Minister denied the facts,

The Minister of Production (Shri
K. C. Reddy) : That question should be
addressed to my Ministry.

Mr. Speaker : Then the hon. Minister
may reply to it.

Shri K. C, Reddy 1 There have been
certain  difficulties about import of rock
salt from Fakistan to our own country i
terms of the trade agreement.
have been floods ,and there have been |
certain other mmrnlb“uhlrduesh r‘;‘g
are trying our very best to get the
salt that we want. Now we have brought
the factors to the notice of the Pakistan
Government and they have promised that
zey would expedite the export of rock .

t,

Pnn:hmol‘]ot Aircrafts
- D C. Sharma
3"'{8:: Bhagwat ]hlA‘Iui]t

Will the Minister of Communica-
tions be pleased to state:

(a) whether any contract has been
signed by the Air India International
Corporation with  Bocing Aeroplane
Companies for the purchase of Boeing
707 Jet Aircrafts;

(b) if so, how many ; and

(c) by what time?

The the Ministry of
Raj Bahadur) 1

a) and (b). The &Ir-lndu International
E:orpcrlnon has si a Letter of Intent

on 30-8-55 for r:ﬂgmhucn of m
e conl

with thzo‘ﬁodng Alrplme Company is

still under on and has not been
execut
(c) The aircraft, subject to the terms

the purchase contract being finally
aettled are expected to be delivered bet-
ween ,]mulry and March, 1960.

Shri D. C. Sharma : May I know
how long it will take for the contract to
be finalised and whether the operative
capacity of this aircraft has been tested
so far as climate is con ?

Shri Raj Bahadur : It will take some
mf“smmw be:mtlseg.dmd
signed. So as the opgrative capacity
is concerned, that has been tested bythe

over along pcriod of ex
rescarch and

manufacturers
perimentation and a.ﬁu-
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they had been certified by the C.A.A. of
the U.S.A., they have been put out for
sale,
wh

Shri Velayudhan: May I know
ther the order is placed before assigning
the price or the cost involved ?

Shri Raj Bahadur: The price is all
given out, but it varies upon certain fac-
tors, such as, which types of engines we

to take how much spares we
intend to order for and how much quantity
of spares we want to acquire and so on.
Those factors have also to be taken into
account,

Shri Kasliwal: Recently there was
a huge jet aircraft that came from the
Soviet Union and it is quite likely that
the hon. Minister may have seen it.
May I know whether, before placing the
order for the Boeing aircraft, t
gave their consideration to the question
of purchase of such kinds of aircraft ?

Shri Raj Bahadur: In capacity
and performance and in range of flight
the two types of aircraft are essentially
different from each other. The TU-104
which is the Russian plane, flies at a
comparable speed but then its seating
capacity is much less and the range is about
3,000 miles whereas in the case of the
American jet, the range is about 4,000

Sardar Igbal S8ingh: We are bu

these discount aircraft from U.K.
we are also buying from the U.S.A.
May I know whether the Government have
got any 8o that our aircraft
The’ preference, ahd the teasons fo the
e y the reasons for the
erence, which the Government of

have given to U.S.A. aircraft?

Shri Rej Bahadur: The two types of
aircraft are essentially different from each
The Bocing 707 et type. which 1o, the

ing 707 jet , Which is the
latest in the field, ls mutytﬁc for international
flights. The Viscount also can do inter-
national flights, but there is nothing to
compare it with the other so far as speed
chpacity and are concerned, We
propose to put the Viscount on the internal
flights,

Shri Karni Singhji: May I know
what will be the price of one of these
aircraft ?

Shri Raj Bahadur: In the neigh-
bourhood of Rs. 3 crores each.

Shri Joachim Alva: Was the availa-
bility of spare parts in the matter of TU-104
planes one of the factors responsible for
the rejection of‘or not buying 'that type
especially as Moscow is only within 6}
hours flying distance from Delhi ?
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Shri Rej Bahadur: The proposal
for the purchase of TU-104 has never
been taken up. As a matter of fact that
Elnne came to our country and we saw it

ut there has been no negotation for the
purchase of TU-104 so far.

Cottage Industries Conference

*327. Shri Keshavaleagar: Will the
Minister of Production be pleased to
state the steps taken by the Central
Silk Board to implement the recom-
mendations of the Inter-States Con-
ference on Khadi and Villa, Industries
and the Handicrafts and Sericulture
Industries held at New Delhi on the 20th
and 218t June, 1956 ?

The Deputy Minister of Production
(Shri Satish Chandra): A statement
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 34].

Shri Keshavaiengar : I find from item
3 of the statement that schemes have been
called for from the States before 21st
October and some schemes have accordingly
been received. What are the States from
which schemes have been received ? | If
Mysore is one of them and has submitted
its schemes, has any tentative allocation
of funds been made in respect of these
schemes ?

Shri Satish Chandra: We have
received 25 schemes, after this conference.
These are from Madras, Punjab and
Coorg. Mysore is one of the defaulters.

Shri 8. C. Deb : Msy I know whether
the Silk Board will be under the adminis-
trltion?of Khadi and Village Industries
Board

Shri Satish Chandra: Silk Board is
a statutory body set up by the Parlia-
ment and it has nothing to do with the
Khadi and Village Industries Board.

Minorities

+
Shri Gidwani:
Shri D. C. Sharma
Dr. Ram Subhag Singh :
*338, Shri R. P. Garg:
Shri Bansal :
' Shri Bibhutd Mishra:
Shri Krishnacharya Joshi :

Will the Prime Minister be pleased
to state :

(a) whether the Pakistan Prime
Minister has sent any communication
to Prime Minister of India regarding
the treatment of minorities in India;

g

ly has been

(b) if so0, whether any
t tan and

sent to the Government of
the nature thereof ?
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes. e Prime Minister received
on the 1g9th October, 1956, a personal
letter from the Pakistan Prime Minister.
The career, while acknowledging the
prompt action taken bh the Government
in regard to the book “‘Religious Leaders”,
referred to the communications that followed
the agitation over the publication of the
book and stated public opinion in Pakistan
was becoming extremely agitated at reports
received from India.

(b) The Prime Minister’s reply, which
was sent on 23rd October, 1956 gave the
ound of the publication of the book
mentioned the prompt action taken b
the authorities to withdraw the bool
from circulation and to deal with the agita-
tion and its aftermath. It was pointed
out to the Pakistan Prime Minister that
the demonstrations by the Muslims were
violent, offensive slogans were used and
offices were burnt and that some Pakistani
nationals who were visiting India, took
art in the disturbances in some places.
ese violent demonstrations led to coun-
ter demonstrations by other communal
elements and the local authorities took
firm action to deal with both to restore
law and order and to bring the offenders.
who committed arson and loot, to book.
Pakistan Prime  Minister’s  attention
was also invited to the official reply sent
to the Government of Pakistan on I12th
October in connection with similar
allegations made by the Pakistan Govern-
Ecrge I;Hhroush their High Commissioner

Shri Gidwani: Are the Government
aware that in Sind which is a part of West
%sﬂn, there were lttggs on mms

their property in different on
21-9-1956 Ec. ‘Protest day’ and whether,
even their religious places were
attacked, though Shri  Suhrawardy
the Pakistan Prime Minister had assured—
it is reported—the Government of India
that, whatever may happen, in Indig
his Government was determined to sec
that the safety, rights and properties of
the minorites were safe ed.

Shri Anil K. Chanda: Yes, Sir.
There were very ugly demonstrations and
disturbances in both sectors of Pakistan at
this period.

Shri B. S. Murthy: What was the
right of the Prime Minister of Pakistan
to write to us on internal matters and
lnml:; i Icor;d reg:.rd::; he =
plaini its uct i t 50
called minorities in India to the Pakistan
authorities ?

is was a
mﬁl letter addressed by the Prime
inister of Pakistan to our Prime Minister.
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Shri Gidwani: Is Government aware

$:tr’e ‘t‘x a mbcu:t o}' tt:: incidents in Sind,
ave n fresh migrati

there into India ? grations  from

. _Shri Anil K. Chanda:
informatjon.

Shri D. C. Sharma: May I know
if any letter has been written by gu: Prime
Minister with regard to the treatment of
minorities in Sind as was done by the
Pakistan Prime Minister with regard to
the treatment of minorities in India.

Shri Anil K. Chanda: Our High
Commission in Karachi drew the attention
of the Pakistan Government to the ugly
demonstrations in Pakistan.

Shri  Joachim Alva: Has the
attention of the Prime Minister of Pakistan
been drawn to the fact that Indian Press
has maintained a very high standard in
regard to thc treatment of minorities
while the Pakistan dailies and periodicals,
day in and day out, have indulged in un-
truthful attacks on India ?

Shri Anil K. Chanda : I have given
the gist of our Prime Minister's reply
to that letter.

. Mr. S t The Prime Minister
is not likely to come. Therefore, question
No. 293, which has been held over, will
be called.

I have no

Radio-active Rainfall

+
Shri Sadhan Gupta:
*293.{ Shri Gidwanl :
Dr. Ram Subhag Singh :

Will the Prime Minister be pleased
to state ;

(a) whether radio-active rain fell
in East U.P. recently ; and

(b) if so, the extent of the nd!o-
activity of the rainfall ?

The Deputy Minister of External

and (b). The College of Science, Banaras
Hindu University, has reported that the

nd count of radio activity during
heavy rains in eastern Uttar Pradesh in
September, 1956 showed a sharp rise—
6 to 10 times. The measurements were

‘not made by personnel of the Department

and it cannot, therefore, vouch for the
correctness of the information.

Shri Sadhan Gupta: Dr. Joshi, a
reputed physical chemist and ‘Principal
of the College of Science, in a Press con-
ference forecast that the rain-water

t the State of UP. t
become abnormally radio active.
that forecast been fulfilled or what is the
position ?
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Shri Anil K. Chanda : I may inform
the hon. Member that Dr. Bhabha is
going to address the Members of the con-
sultative committee of Parliament in this
matter with in a short time perhaps today.
I think the hon. Member should wait
till then to get all the information,

Shri U. M, Trivedi : May I know if
there is any truth in the suggestion made
in some quarters that some nuclear tests
were carried out by Russia or China in
Tibet or in or about the Himalayas and
the cause of the radio-active rain-fall in
that test ?

Shri Anil K. Chanda : I have no
information.

Mr. Speaker : The hon. Prime Minister
who is informally in charge of this subject
is absent today. Anyhow, this evening
there will be a full discussion of this matter
by Shri Bhabha. I would suggest to the
hon. Member that whoever wants to put
supplementary questions may  put all these
questions to him.

Shri Sadhan Gupta : May I know
whether any investigation has been made
as to the ibility of contamination of
water in UP., rn U,P. especially,
due to the radio-active rainfall and if so,
what is the result of these investigations?

Shri Anil K. Chanda : Our monitor-
ing division of the Atomic Energy
Establishment is continually —measuring
in Bombay the radio-active fall-outs
from nuclear and thermo-nuclear explo-
sions and the levels of radic-active fall-
outs are much below the danger level.

s Shri D. C. Sharma: | have a question,
ir.

Mr. Speaker : He may reserve it for
this evening.

Prawn Export

*339. Shri D, C. Sharma : Will the
Minister of Commerce Consumer
Industries be pleased to state the efforts
made by Government to encourage the
export of prawn fish from Kerala?

The Minister of Trade (Shri
Karmarkar) : Burma has been the princi-
pal market for Indian prawns. Difficul-

ties arose from restrictions which were

imposed recently by the Government of
Burma on imports of prawns into Burma.
They have, however, now agreed to it
imports of wns under o m
Licence. nd from U.S.A. for
Shrimps is also growing. Government are
assisting the trade by establishing a Central
Research Unit at Cochin and by providing
for the development of fisheries.

Shri A. M. Thomas : May I enquire
whether the attention of the Government
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has been drawn to the fact that the pattern
of this prawn trade is changing and prawns
are now likely to be exported fresh after
freezing from Cochin and other ports on
the West Coast ? May I enquire whether
the t has taken any steps to
encourage that sort of export so that there
may be some alleviation of the difficulties
caused by the closure of the Burmma market ?

Shri Karmarkar : We are aware of
the acuteness of the problems of Kerala
and it is for that reason that we have been
struggling all along to see that all possible
steps are taken with a view to greater pro-
duction and greater export of prawns
outside, Burma particularly, and now that,
the United States is a promising market
we would like that to be developed.

Shri Matthen : May I know whether
the hon. Minister is taking any steps to
encourage the consumption of prawns
inside the country?

Shri Karmarkar ¢t I do not want to
provoke the hon. Member, but what I
suggested to him last time was that he
should bring a few prawns to Delhi so
that hon. Members who take fish may
taste them and they will be ly
popularised because Delhi is the ub
of the whole of India.

WRITTEN ANSWERS TO QUESTIONS
Civil Aviation Department

*284. Shri Chattopadhyaya : Will
the Minister of Communications be
leased to refer to the reply given to
tarred Question No. 1117 on the 3rd
April, 1956 and state :

(a) whether any decision has since
been taken rcgarding enhancement of
cash allowance to junior clerks of the
'Civil Aviation Department for handling
cash ;

(b) if so, the nature of the decision;

(¢) if not, the reasons therefor ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):

(a) Not yet.

(b) Does not arise.
A 1 1,
i Government

other Departments of th
3Mhmme£nuinemm
investigated.
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Indian Labour Conference

*38¢. Shri T. B. Vittal Rao : Wil
the Minister of Labour be leued to
refer to the reply given to Sum-ed Question
No. 1716 on the 3rd September, 1956
and state :

(a) whether the subjects to be  dis-
cussed at the 1§th Session of the Indian
Labour Conference have since been
finalised ;

(b) If so, the nature of the subjects;
and

(c) whether any definite date has been
fixed to hold the Conference?

Minister of Labour (Shri
lth-nduhhal Desai) : (a) Not yet.

(b) Does not arise.

(c) No.
A.LR.

*287. Shri Bhagwat Jha
Will the Mmmer of lnfornutim and
Broadcasting be pleased to state :

(@) whether Government propose to
extend the facility of provident fund to
the Staff artists of the All India Radio;
and

(b) if so, the nature of the proposal?

The Minister of Affairs (Shri
Pltuklr) a) and (b). Staff Artists of
All India are already entitled to gra-
tuity calculated at a halfl month's pay
last drawn by them for each completed year
of service. The question whether, in addi-
tion to the gratuity, Staff Artists should also
be allowed to contribute in a Contributory
Provident Fund is being examined.

Special Employment Exchanges

*289. Shri Bahadur Singh : Wil
S the Minister of Labour beh‘plmed to
tate :

(a) Whether Special Employmem Ex-
changes have set at
Valley Corporation and Bhakra Nm
Dam to give employmmt to the surp
river vallev personne] ;

gb} the number of such Employment
. opened at various places so far;
an .

(c) the total number of surplus persons
who have been provided alternative em-
ployment so far st Damodar Valley Cor-
poration and Bhakra Dam ?

The Minister of Labour (Shri Khan-
dubhal Desal): (a) and (b). Sections of

““’ﬁ..mni‘:.ﬁ“‘%f:'m office bas boeh

t Bhakra Nangal Dam.
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(c) D.V. . . . 949

Bhakra Nangal Dam—All the retrench-
ed workers have

been re-engaged.
LA L L

8L, ot sy firg : W g w
AT AT ag aaF #T §Ir w4
EE UST O T F QR qwAr
R WTT AT FrawT A w@r g ghd?

fafqwrd sl (st qrawwt): wisw
W, [T, ] WR TR, $14,
WETH, IO AW AT TAETFAET aqr
AFET WY 7% Raeelt F qwr v wqa
% & 1| &€, S aur ToreqrE A
R & At qet oY F
O F WA qqT w3 femr @
o wrEea® sgardt & o wWr d

AT, AT AW, WHEH AT IfewdT
M W AANTAG | GEAT o
R w1 vEwy favrT g )

Miners’ Wages

*396. Shrl K. 8. Rao : Will the
Minister of Labour be pleased to state :

(a) at what stage is the proposal to
enhance the annual leave with wages to
miners; and

(b) when it will be given effect to?

The Minister of Labour (Shri Khan-
dubhal Deeai) 1 (2) The pmpoul is under
consideration &l with proposals
for amendment of the Mmea Act 1952.

(b) It can be given effect to only after
the Act has been suitably amended. Action

regarding this is in
Yugoslav Steel Mission

*398. Shri Bbeckha Bhai : Wil
the Minister of Commerce and Con-
sumer Industries be pleased to state :

(l. whether the Y v Steel Mission
arrived in India ; and

(b) if so, the result of their negotiations
with the Government of India?

Minister of Trade (Shri
Klrmutlr)i(a}hdelanuonmuum;
of representstives of some Iron and Steel



391 Written Answers

Works of Yugoslavia is at present in India.
The Mission has not been sponsored by
the Yougoslav Government.

(b) The members of the delegation have
had exploratory talks with the State Trading
Corporation and the Ministry of Railways
for supply of steel, rails etc. and are at
present having discussions with the Iron
and Steel Controller, Calcultta, No busi-
ness has, so far, materialised.

Pondicherry

*299. Shri Nambiar : Will the Prime
Minister be pleased to state :

(a) whether it is a fact that Govern-
ment are in receipt of a serious complaint
dated 19th July, :ggmﬁom the Mayor
of Pondicherry (Le ire De La
De Pondicherry) alleging grave eharges of
interference and obstruction by the Gov-
ernment of Pondicherry and the Chief Com-
missioner.

(b) what action has been taken on the
representation ;

(c) whether itis a fact that the Gov-
ernment of Pondicherry have ordered the
suspension of the Mayor of Pondicherry
in September, 1956 ; and

(d) if so, the reasons therefor ?

The uty Minister of External
Affairs (Shri Anil K. Chanda ) : (a).
A complaint dated the oth July, 1956 was
received by the Government of India From
the Mayor of Pandicherry alleging charges
of interference and obstruction in the func-
tioning of the Pondicherry Municipal
Committee.

(b) The allegations made by the Mayor
were examined and enquired into and were
found to be factually incorrect.

(c) and (d). Yes. The Pondicherry
Administration have explained the reasons
for the suspension in their Press Note
dated the 77th September, 1956, a copy of
which is placed on the Table of the House.
Ses Appendix II, annexure No. 35.

Rehablilitation of Persons

from East

. Shri Dasaratha Deb : Will the
Miniu"?e? of Rehabilitation be pleased to
state !

(a) whether a statistical survey has re-
cently been conducted in in order
to find out the conditions of the Displaced
Persons from Bast Pakistan, rehabilitated
there :
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(b) if so, what are the findings of that
survey party ; and

(c) what conclusions Government draw
from the report of this survey party ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna ) : (a) Yes.
) The survey report has not yet been
finalised by the Tripura Government.

(c) Does not arise.

Pakistan Nationals employed in
Delhi

*301. Pandit D. N. Tiwary : Will
the Minister be pleased to state :

(a) whether it is a fact that many Pakis-
tani Nationals are working in factories
uncé commercial establishments in Delhi;
an

(b) if 8o, their number and duration or
service ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda) : (2) Yes,
Sir. A number of Pakistani nationals
are known to be working in factories and
commercial establishments in Delhi.

(b) The information is not available.

Air Agreement with Nepal

*303. Shrimati Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to refer to the reply given to
Unstarred Question No. 298 on the sth
December 1955, and state :

(a) whether the agreement between
India and Nepal regarding internal air-
service has been finalised; and

(b) if not, at what stage is the matter ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). No, Sir. The matter is still
under considerations,

Manufacture of Gliders

*304. Shri Kamath 1 Will the Minis-
ter of Communications be pleased to
refer to the reply given to Starred Ques-
tion No. 254 on the 25th July, 1956 and state
what further progress has been made
in the manufacture of gliders by the private
firms to whom drawings of prototype gliders
have been supplied by Government ?

The Minister in the Ministry of
Communications (Shri Ral Bahadur) :
So far, only one concern namely the Aero-
nautical Services Limited, Dum Dum,
have made some progress towards the
manufacture of gliders and it is understood
from the firm that their first gliders is ex-
pected to be ready for flight in about 6 to 7
months.
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Pit Head Bath Rules

*31x. Shri Chattopadhyaya : Will
the Minister of Labour be pleased to
state:

. (a) whether Government ar+ con-
sidering the proposal to revise the Pit Head
Bath Rules, 1946;

(b) if so, in what respect ; and

\¢) when a decision in this regard will
be taken?

The Minister of Labour (Shri Khan-
dubhai Desai) : (a) Yes.

(b) To provide for construction of pit
head baths instead of at the mines as at
present, ar other suitable sites selected by
the owner, ugént or manager with the pre-
vious approvul of the competent authority.

(c) The draft am>ndment has been pub-
lished for comments to be submitted b[y
the end of January, Igsf' Theieafter it will

na

be taken up for finalization.

Employees’ Provident Fund
Scheme

*3za. Shri T. B. Vittal Rao : Will

tne Minister of Labour be pleased tostaie :

(a) the names of industries employing
10,000 and more workers, which have not
yet been brought under the purview of
Employees' Provident Fund Act, 1952,
up-to-date ;

(b) the steps taken by Government
to extend the same; and

\¢) the reasons for the delay?

The Minister of Labour {ShriKhan-
dubhai Desal) : (a) (i) Rice, Flour and
Dal; Mills;

(ii) Cotton Ginning and baling fac-
tories;

" (iii) Coirand rope works;
(iv) Cashewnut industry;
(v) Tobaccu industry;
(vi) Wood and cork industry;
\vii) Oil-well operations.

(b) and (c). Consultation with the
State Governments and other interests
concerned is in progress and every possible
effort is being madge to finalise proposals,
expeditiously.

In respect of non-factory industries an
amendment of the Actis necessary and the
amending Bill will be introduced in the
Sabha soon.
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Indo-Nepal Trade Treaty

*313. Shri Bhagwat Jha Azad: Will
the Prime Minister be pleased to state*

(a) whether the Government ot Nepal
have submitted any tormal proposal for
the revision of the Indo-Nepal Trade
Treaty of 1950; and

(b) if so, the points of revision ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda) : (a)
Proposals regardingthe revision ofthe Indo-
Nepal Treaty of Trade and Commerce
of 195u have peen received from the Gov-
vernment of Nepal and informal negotia-
riogs are taking place inregard to them ;
an

(b) Tt would not be gropcr to disclose
the points of revision as they are still under
discussion.

Linseed Oil

*317. Shri Jhulan Sinha : Will the
Minister of Commerce and Consumer
Industries be pleased to staic :

(a) the present position of demand
and supply of linseed oil in the country;
and

(b) the justification for the abolition of
export duty thepeon?

The Minister of Trade (Shri Kar-
markar) 1 (a') Approximately {10,000 tons
of linseed oil were produced m 1955-56.
Internal requirements &are estimated at
about 70,000 tons per annum.

(b) Because the duty wus found to be
hampering ¢xports.

Transit Agreement with Afghanistan

*318. Shri Ram Krishan : Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Afghan
Goverrment has requested for a transit
agreement, ensuring an even flow of Afghan
ﬁ:gcpom and imports passing through In-

ia;

(b) ifso, the action taken by the Indian
Government in.this respect ?

The Parliamentary Secretary to

the Minister of External Aflairs (Shri
Sadath Ali Khan) : (a) No.

(b) Docs not arise.



395  Written Answers

Directorate-General of Resettlement

and Employment

Shri Nambiar:
*320, < Shrimati Renu
Chakravartty:

Will the Minister of Labour be pleased
to state:

(a) whether it is a fact that all the em-
prln:{ee- working under the Directorate-Gen-
eral of Resettlement and Employment,
Government of India are issued with notice
of termination of service with effect from
the 1st November, 1956;

(b) if so, the reasons therefor;

(c) whether it is a fact that most of
these men have put in long iods of ser-
vice without being confirmed;

(d) whether it is a fact that these men
werc prevented from applying for any other
post by a “personal Directive” issucd by
the Director General, dated the 20th August,
1948 ;

(e) what steps are taken to guarantee the
present pay of these men in case they are
con?pe]led to' opt out for State Services;
a

(f) whether the recommendation of the

and Employment Services Orga-

nization Committee to convert the organisa-

t.i.oclla?into a permanent one has been accep-
te

The Minister of Labour (Shri
Khandubhai Desai): (a) and (b). Due
to the transfer of the administration of
Training Centres and Employment Ex-
changes to States with effect from the 1st
November, 1956, only the posts in the
Regions have abolished from that date.

(c) Yes,
(d) No.

(e) State Governments have agreed to

protect the exis y of those who have
agreed to wurkt:ﬁst.g: States.

(f) Yes.

Hindustan Housing Factory

"3:0? %hﬂh’lhmlth t Tl'l.g the Mi-
nister orks, Housing and Supply be
pleased to refer to the reply given to yUn-
starred Question No. 972 on the 14th April,
1956 and state:

8) whether the question of future
of the Hindustan Housing Factory,

Delhi been further reviewed; and
)

if so, the nature of the decision,
or tentative, that has been wken?
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The Parliamentary Secretary to the
Minister of Works, Housing and Supply
(Shri P. S. Naskar): (a) and (b). The
Committee of rts set up to enquire into
the future working of the Factory has sub-
mitted its report. Thc recommendations of
the Committee are being examined by
Government and a decision is expected to be
taken shortly.

Reorganisation of P. & T. Circles
Shrimati Tarkeshwari
Sinha

H
*32a. Shri K. S. Rao:
Shri Bheckha Bhai:
Shri B. Shiva Rao:

Will the Minister of Communications
be pleased to state:

(a) whether it is proposed to reorganise
the Posts and Telegraphs Circles following
the re-organisation of the States from the
1st November;

(b) if so, how the re-organisation will
take place?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and (b). The matter is under considera-
tion.

Newton-Chikli Colliery

*324. Shri Cha dhyaya : Will
the Minister of Labour be pleased to state:

(a) whether Government have since re-
covered the expenses incurred in connection
with Courts of Inquiry appointed to enguire
into the mining disasters at Newton-Chikli
and Amlabad Collieries from the respective
owners since the Courts of Inquiry have held

the mmlgunmt responsible for the acci-
dents ; an

(b) if so, the amount recovered from each
of them?

The Minister of Labour (Shri
Khandubhai Desal): (a) Yes, in thee
case of Newton-Chikli Colliery. Recovery
of the expenses from the Amilabad Colliery
is receiving the attention of the Chief Ins-
pector of Mines.

(b) Rs. 1I,410/15/3 from Newton-
Chikh') Colliery. "

Coal Mines Labour Welfare Fund

*335. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to state:

(a) the colliery owners, who have
provided sites so far for the construe-
tion of quarters to miners direct from the
Coal Mines Labour Welfare Fund;
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(b) if so, the number of quarters that
i be constructed during 1956-57;
and

(c) the steps Government propose to
take to accelerate the construction of

quarters ?

The Minister of Labour (Shri
Khandubhai Desai): (a) Most of the
230 collieries who have applied for cons-
truction of houses under the New Housing
Scheme have offered sites for construction.

(b) and (c). The applications for cons-
truction of houses arc being considered by
the respective Coalfield Sub-Committees
and after the number of houses to be cons-
tructed at each colliery has been settled,
the sites offered have to be selected and
surveyed. Agrrangements for obtaining
cement and iron and steel have also to b:
completed. The Coal Mines Welfgre
Commissioner is taking steps to expedite
these, but much time is not left for actual
construction of houses during 1956-57.

Sports Industry

314. Shri Ram Krishan: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the steps taken for the revival
of sports Industry of Sialkot; and

(b) th> amount so far spent for
this purpose ?

The Minister of Heavy Industries and

Commerce and Consumer Industries.

Shri Morarjl Desal): (a) A statement
Ehowing the steps taken is laid on the Table

of the House. | See Appendix II, annexure
‘No. 36].
(b) Grants amounting to Rs. 5,84,373/-

and loans amounting to Rs. 62,255/- have
Government of India

in respect of schemes sponsored by various
lSmtal:ea Governments for the development
of the sports goods industry.

Patiala Telephone System

216. Shri Ram Krishan: Will the
Minister of Communications be pleased

to state:

(a) whether the attention of Govern-
ment has been drawn to the complaints
regarding the Patiala Telephone System;
and

(b) if so, the number of complaints
investigated and the result thereof

The Minister in the Ministry of Com-
l‘l}unlutinl (Shri Raj Bahadur): (a)
es.
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(b) In the last six months 16 mmfhints
have been investigated with the following

results ;—

(i) 9 complaints were due to ignorance
on the part of subscribers re-
garding telephone rules and they
have been convinced of the same.

(ii) One complaint of a similar nature
as above was withdrawn.

(iii) Five cases were in respect of delay
in answering to the subscribers
and the officials concerned have
been warned in this respect.

(iv) One case was in respect of rude-
ness to the subscriber., The
operator concerned has been taken
to task and disciplinary action
against him has been initiated.

Labour Disputes from Textile Mills

217. Shri Ram Krishan: Will the
Minister of Labour be pleased to state:

() the total number of Labour disputes
in Textile Mills which have occurred so far
during the current year; and

and the total number of disputes settled
so far

The Minister of Labour (Shri
Khandubhai Desai): (2)and (b). From
18t January to 31st August 1956, there were
179 strikes or lockouts in the textile indus-
try in the former Part ‘A’ States, Delhi and
Ajmer, Industrial disputes in the textile
industré fall within the jurisdiction of the
State Governments. Information is not
available as to the total number of disputes
(including those not resulting in strikes or
lockouts) in the industry, the action taken
by the appropriate State Government in
respect of them, or the number of disputes
settled by the intervention of the appro-
priate State Government.

(bLthc action taken by Government
?

Rehabilitation Issues between India
and Pakistan

218. Shri Ram Krishan: Will the
Minister of Rehabllitation be pleased
to lay a statement on the Table of the
Sabha showing the number and nature of
rehabilitation issues between India and
gak?istan which have not been settled so

r

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): There are
twomajor rehabilitation issues between India
and Pakistan vig., one relating to evacuee
movable property and the other relating
to evacuee immovable property. And
Agreement hasalready been reached between
the two countries on movable property and
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it is in the process of implementation. No
settlement has yet been reached in respect of
the immovable property issue.

Holy Shrines in India and Pakistan

219. Shri Kamath: Will the Prime
Minister be pleased to refer to the state-
ment laid on the Table by the Minister of
Parliamentary Affairs on the 12th Septem-
ber, 1956 in reply to a supplementary ques-
tion on Starred Question No, 1316 on the
1oth April 1956 and state:

(a) the expenditure incurred by Govern-
ment every gen.r since April 1952 in connec-
tion with the preservation and upkeep of
Muslim Shrines in India;

(b) whether the matter of taking similar
care of Hindu and Sikh shrines and holy
places in Pakistan has been taken up at any
time and at any level with the Pakistan
Government; and

(c) if so, Pakistan’s reaction and attitude
thereto ?

The Deputy Minister of External
Affairs (Shri Anil K. Chandsa): (a)
Reports have been called for from the State
Governments.

(b) and (c). The question is likely to be
taken up at the meeting of the Indo-Pakis-
tan Joint Committee 01 Shrines early in
1957.

C.P.W.D.

220. Shri Achalu: Will the Minister
of Works, Housing and Supply be pleased
to state:

(a) the names of the Divisions under
the First and Second Circles, Central
Public Works Department, New Delhi
on the 1st April, 1956 and 1st October,
1956, scparately;

{b) the sub-divisions under each Divi-
slon;

(<) the number of work-charged staff
under each section of every sub-division
according to each category of post on those
dates ; and

(d) the average number of workers
employed daily on Muster Rollin every
month of the year 1956 in each section ?

The Parliamentary Secretary to the
Minister of Works, Housing and Supply
(Shri P, S, Naskar): () and (b), Two
statements furnishing the information are
placed on the Table of the Sabha. [See
Appendix 1I, annexure No. 37].

(c) and (d). The informtion is being
collected and will be laid on the Table of the
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Work-charged Pool in C.P.W.D.

221. Shri Achalu: Will the Minister
of Works, Housing and Supply be pleased
to state:

(a) whether it is a fact that allotment of

uarters in work-charged pool in Central

blic Works Department is made by the
Divisional Offices; and

(b) whether there is any ?mpmal to
consolidate the pool and for allotment of
these quarters being made by one office for
all work-charged staff of different Divisions
in Delhi?

The Parliamentary Secretary to the
Minister of Works, Hou and Supply
(Shri P.S. Naskar): (a) and (b). Yes, Sir.

Coal Production
222. Shri Bha

the Minister of
to state:

t Jha Azad: Will
roduction be pleased

(a) what was the approximate fall in the
production of coal due to the strike in the
coal mines during September-October,
1956;and

(b) what percentage of collieries were
affected by the strike?

The Minister of Production (Shri
K. C. Reddy): (a) The fall in production
due to the prolonged strike in the Raniganj
fields during September-October, 1956, was
about 34 lakh tons. There were certain
other strikes of very short duration is seven
collieries in September and October; in-
formation regarding the fall in production
in their case is not available. It would have
been negligible.

(b) The number of collicries affected in
the Raniganj field was 2:8% of the tota]
number of collieries in all fields in the coun-
try and these collieries account for about
10% of all India production of coal. In-
cluding the strikes in the 7 other collieries,
the percentage will be 3-6.

Grants for School Buildings

2323, Shri Gidwani: Willthe Minister
of Rehabilitation be pleased to state:

(a) whether the Government of India
have received anyv representation from the
management of some of the disrupted schools
in Bombay and Madhya Pradesh States
that they have not received the grants
sanctioned for construction of their school
buildings; and

(b) if so, what steps Government have
taken in the matter?
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The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) Yes.

(b) Bambay—The institutions could not
fulfil the conditions to receive payment.
On State Government’s recommandations
the conditions have since been relaxed,
enabling the State Government to release

the grants,

Madhwa Pradesh--The institutions could
not fulfil the conditions and the State Gov-
vernment did not draw the amount in fime.
The grant will be sanctioned again this year,
if the State Government recommends.

Thread-making Pactory

234. Shri  Velayudhan: Will the
Minister of Commerce and Consumer
Industries be pleased to state :

fa) whether the sewing thread-making

Factory in Travancore-Cochin has been

iven any loan or any other facility by the
tate or the Cs=ntral Government;

(b) how many workers are employed
in the factory;

(¢) how many managerial staff members
are employed there; and

(d) of rhese, how many are Indians
and how many non-Indians?

The Minister of Heavy Industries
and Commerce and Consumer Indus-
trles (Shri Morarjl Desal): (a) The
Government of India have not given any
loan to any sewing thread-making factory in
Travancore-Cochin. However, a factory
has been granted in July-December, 1956,
an ad hoc licence for import of cotton
thread in hanks with a:tual user conditions,
subject to the condition that an equivalent
amount be deducted from the quota licence
due to their sister concern. The Govern-
ment of India have no information if any
facility, financial or otherwise, has been

iven to any sewing thread-making factory
in Travancore-Cochin by the State
Government.

(b) to (d). The information is being
collected and will be placed on the Table
of the House.

Coir Co-operative Socicties

235. Shri Velayudhanm: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) how much money has been granted
as a loan to the Coir Co-operative Societies
during the currént financial year; and

_ (b) how much money has been actually
distributed till date?
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The Minister of Heavy Industries
and Commerce and Consumer Indus-
tries (Shrl Morarji Desai): (a) and (b).
Rs. 54,89,500 till the end of March, 1956.

Atomic Energy Department, Bombay

236. Shri Krishnacharya Joshi: Will
the Prime Minister be pleased to state
the main activities of the Denartment of
Atomic Energy at Bombay during 19562

The Deputy Minister of External
Affairs (Shri AnilK. Chanda): A state-
ment giving the required information is
laidon the Table of the House. [See Appen-
dix II, annexure No. 38]

Iron Ore Mines

327. Shri D. C. Sharma: Will the
Minister of Labour be pleased to state:

(a) the number of accidents which
occurred in iron mines in India during the
years 1953, 1954, 1955 and 19563

(b) the number of lives lost therein;
and

(¢) the amount of compensation paid
to the families of the deceased ?

The Minister of Labour (Shri Khan-
dubhai Desai): (a) and (b).—

No.of accidents No. of :
Fatal Serious lives lost
1953 4 B4 4
1954 . 9 76 9
1955 . 4 72 4
1956 . 2 58 2
(upto 31-10-56).

(c) Information is not readily available.
Labourers in Coal Mines, Bihar

228, Shri D. C. Sharma: Will the
Minister of Labour be pleased to state:

(@) the number of labourers working
in the coal mines in Bihar at present;

(b) the daily wages paid to them;

(c) the average number of days in a year
they are at work; and

_ (d) the provision regarding their Pro-
vident Fund and holiday on Sunday ?

The Minister of Labour (Shri Khan-
dubhai Desai): (a) About 1,79,825 during
19155 which is the latest information avail-
able.
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(b) Avcrage daily earnings during
August 1956 for the Jharia Coalfields which
has been taken as representative Coalficlds
for Bihar are as below:—

Rs. As. Ps.

Underground

Mincrs & l.oaders 3 6 R

Others 3 1L o0
Open Workings

Miners & L.oaders . 212 ©

Others 2 811

Women 2 1 7
Surface

Men 213 5

Women 2 2 6

(c) Information is not available.

(d) Asregards Provident Fund, Workers
get the benefit in accordance with the pro-
visions contained in the Coal Mines Pro-
vident Pund Scheme, 1948. They get
weekly day of rest in accordance with the
provisions of the Mines Act.
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Handloom Weavers

230, Shri D. C. Sharma: Wil
the Minister of Commerce and Consu-
mer Industries be pleased to state:

(@) the quality of coarse, medium
and fine yarn consumed in Punjab by
the handloom weavers in the years
1951-52 to 1955-56;

(b) the total amount paid for these
varns; and

(c) the subsidy, if any, actually
gve_n by the State or the Central

overnment for buying yarn in these
years ? : .

The Minister of Heavy Industries
and Commerce and Consumer
Industries (Shri Morarji Desai): (a)
and (b). Presumably the hon. Member
wants information about gquantity, No
definite in.formation is available. State-
ment giving an approximate idea about
availability .of yarn to the weavers in
Punjab State and its wvalue is, however,
laid on the Table ofthe House. [See
App:~dix II, ansexur: No. 39]. .

(¢) No subsidy has been paid.

Handloom Weavers
231. Shri D. C. Sharma: Will

the Minister of Commerce and Consu-
mer Industries be pleased to state:

(a) the number of handloom weavers
in the Punjab State ;

(b) the number amongst them who
got full employment in 1955-56;

(c) the number of handlooms and
the percentage of looms working in
the above year; and

(d) the estimated total earnings of
the handloom workers of this State
in each of the years of the First Five
Year Plan?

The Minister of Heavy Industries
and Commerce and Consumer
Industries (Shri Morar)i Desai)) :
(a) About 46,400.

(b) and (d). Information is not
available.

(c) The number of looms in the
State of Punjab prior to reorganisation
was  46,37s. nformation regarding
the number of leoms actually working
is not available.

Cartoon Films

232. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the pro-
gress made so far in the shooting of
cartoon films in India?
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The Minister of Legal Affairs
(Shri Pataskar): Atteation is invited
to answer to Starred Question No, 1337
in the Lok Sabha on 23rd August 1956.
Since then the Unit has made preliminary
sketches on the first cartoon film on their
Jataka story called *“‘Banyan Deer”.

Electric Fan Factories

233. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state the
number of electric fan factories ex-
pected to be opened in India (State-
wise) in the near future, in addition
to the existing units?

The Minister of Heavy Industries
and Commerce and Consumer
Industries (Shri Morarji Desal): Go-
vernment have réceived no proposal to
set up new factories in the near futurc
for the manufacture of electric fans,

Newsreels and Documentaries

234. Shri D.C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

() the total number of newsrecels
distributed to the cinemas in foreign
countries during 1955; and

(b) the conditions imposed, if any?

The Minister of Legal Affairs (Shri
Pataskar): (a) 49.

(b) The business organisation which
undertakes the distribution in the country
concerned pays royalty or hire in addition
tothe cost of print and bears all incidental
charges such-as freight, customs duty
etc. An undertaking is given that sub-
ject to Censorship Regulations no altera-
tions are to be made either in the picture
or in the commentary.

Displaced Persons in Punjab

235. Shri D. Q. Sharma: Will the
Minister of Rehabllitation be pleased
to state:

(a) the amount sanctioned by the
Government of India for loans and
aids for displaced persons in the Punjab
during 1955-56;

(b) whether any sum has been ear=
marked for respective districts of the
Punjab; and

(c) the steps taken to increase the
tempo of rehabilitation ?

The Minister of Rehabilitation
(Shri Mehr Chand ): (a) Rs.
99-59 lakhs; Rs. 97-43 lakhs as ‘GRANT"
and Rs. 2-16 lakhs as ‘LOANS".
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(b) Allocations are made State-wise.
Internal distribution is the concern of
the State Governments.

() No sﬁeci_al_ steps to increase the
tempo of rehabilitation were corsidered
to be nccessary.
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Movable Property of Displaced
: Persons

= Shri Gidwani:
37. {Dr. Ram Subhag Singh:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
Government of India have asked Pakistan
Government to”exchange all outstanding
statements relating to securities, deben-
tures, insurafice policies, court deposits.

stal parcels, movable property of
fgim Stock Companies and housechold
and personal goods left by non-Muslims
in West Pakistan and Muslims in India
before partition;

(b) whether it is a fact that so far
no lists relating to lockers, safe deposits
and articles detained by Cus-,
toms authorities, have been exchanged
by the two countries;

(¢) whether any reply has been re-
ceived from  Pakistan Government;
and

(d) if so, what is the nature nlf the
reply ?
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The Minister of Rehabilitation
(Shri Mchr Chand Khanna): (a)Yes.

(b) Yes.
{¢) No.
(d) Does not arise.
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Handloom Weavers
239. Shri M. Islamuddin: Will the

Minister of Commerce and Consumer
Industries be pleased to state:

(a) the number of handloom weav-
ers’ Co-operative Societies which have
been provided with loans for working
capital during 1956 so far; and
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(b) the total amount actually dis-
bursed on this account ?

The Minister of Heavy Industries
and Commerce and Consumer Indus-
tries (Shri Morarji Desal): (a) Work-
ing capital loans are provided for looms
and not for wecavers. The numbers
of looms for which working capital loans
have been sanctioned are 502,438 as
as on joth September, 1956.

(b) Total amount sanctioned till
3oth September, 1956, was Rs. 6,07,17,100/-
and the total amount disbursed by the
States ason 30-9-1956 was Rs. 4,19,78,751 /-,

Evacuee Property
Sardar Igbal Singh:

240-4 Sardar Aanrpurl:

Will the Minister of Rehabilitation
be pleased to state whether any con-
ference of Indian and Pakistani officers
has been held regarding the wvaluation

of the evacuee property in both the
countries ?

The Minister of Rehabilitation
(Shri Mehr Chahd Khanna): No.

Sports Goods

Sardar Igbal Singh:
241.1 Sardar Alnrpuri:‘

Will the Minister of Commerce and
Consumer Industries be pleased to
state the total number of small scale
industry units working at  different
places in various States for the manu-
facture of sports goods?

The Minister of Hedvy Industries
and Commerce and Consumer Indus-
tries (Shri Morarji Desal): Thereare
altogether 283 units engaged in the
manufacture of sports goods.
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LOK SABHA

Thursday, 22nd November, 1956

The Lok Sabha met at Eleven of
the Clock

[MRr. Srmuum in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
12 HRs.
ABDUCTED PERSONS (RECOVERY
AND RESTORATION) CON-

TINUANCE BILL

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Sardar
Swaran Singh on the 21st Novem-
ber, 1956, namely:

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into con-
sideration.”

I think the hon. Minister was in
possession of the House when a point
of order was raised. I have received
an intimation from the hon. Minister
conveying the following recommen-
dation from the President:

“Dear Sir,

The President having been in-
formed of the subject matter of
the proposed Abducted Persons
(Recovery and Restoration) Con-
tinuance Bill, 1956, recommends
to the Lok Sabha the consideration
of the Bill.”

1 think whatever lacuna there might
have been has now been removed.

Shri Ramachandra Reddi (Nellore):
What is the date?

730

Mr. Speaker: It is dated the 22nd
November, 1956. Even a minute ear-
lier is enough.

Shri U. M. Trivedi (Chittor): The
point is this. Yesterday when the Bill
was being moved for consideration,
at that time this certificate was not
there. It is only dated 22nd Novem-
ber. Even if it is a minute earlier
today, it was not even a minute or
second earlier yesterday. Therefore,
the proceedings that took place yester-
day may be either ordered to be ex-
punged or this must be restarted to-
day. (Interruption).

The Minister of Works, Hoasing and
Snpply (Sardar Swaran Singh): Mr.
Speaker, Sir, I must thank the hon.
Member from Rajasthan for pointing
out this thing that has enabled us to
rectify this mistake. So far as the
provisions of the Constitution con-
tained in article 117, sub-clause (3)
are concerned, they are quite clear.-
The recommendation of the President
has to be there before passing the
Bill. Sub-clause (3) of article 117
reads:

«A Bill which, if enacted and
brought into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill.”

Thus, the recommendation of the
President having been obtained at a
very early stage, when the motion has
just been moved for consideration of

"the Bill, the compliance with the pro-

visions of sub-clause (3) of article 117
js obvious. But I must apologise to
the House for not having obtained
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this recommendation at an - earlier
stage. If this is any defence, I may
point out, Sir, that on an earlier occa-
sion when the Bill came before this
House practically in this very form
this point had not been raised. I am
not' mentioning this as a defence for

not obtaining the recommendation on .

this occasion, but only as an explana-
tion of this occasion, but only as an
explanation of the lapse on our. part.

But now the recommendation having .

been obtained, I submit that the point
which had been raised by the hon.
Member from ‘Rajasthan has been ac-
cepted by Government and we have
produced the necessary recommenda-
tion.

With regard to the merits of the
Bill, I do not want to take much of
the time of the hon. House. But
there are one or two pointgs about
which -I- would draw the attention of
the hon. House. As I mentioned
yvesterday, the Government have
cireularised for.the information of hon.
Membere certain information in the
form of a .small printed brochure.
Figures have been given there in
warious tables which indicate the
functioning of this organisation.

There i one aspect about which the
House has been showing considerable
interest from time to time, to which-
I might briefly refer. There was, at
one time, a considerable wvolume of
eriticism on this ground that women
were being recovered and they were
sent across to Pakistan without taking
into consideration the wishes of the
women concerned. On the last occa-
sion I reported to the Parliament that
the wishes of the women concerned,
after they had remained in camps
arnd had opportunities to meet their
relations, were the deciding factor in
the matter of their future. If the
person -concerned expressed a desire
to- go over .to Pakistan, the arrange-
ments are there to send her across to
Pakistan. - If, after meeting the rela-
‘tives or after staying in the camp and
after giving mature thought about her
future, she wants to be released in
India, she is accordingly released and
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she is not sent across to Pakistan
against her wishes.

At this stage I might briefly point
out one or two figures which will
indicate that this is not only an
abstract provision but something
which has been very much acted upon.
During the year 1854, as many as
2089 persons were recovered. Out of
them, 1277 were transferred to and
restored in Pakistan and a fairly large
number, that is, 812 were actually
restored or released in India. But the
number of persons who were actually
released in India was considerably
smaller than the number that was

transferred to and restored in Pakis-
tan.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Were fthey realeased to
their Muslim relations living here or
to the Hindu abductors or people with
whom “they were living?

Sardar Swaran Singh: So far as
persons released in India are con-
cerned, the figure covers both the
categaries. If the hon. Member has
a look at certam other tables given in

the brochure, these figures are also
given later on.

Kumari Annje Mascarene (Trivan-
drum): Is it a fact....

Mr. Speaker: Let the questions be
reserved for the end. hon. Members
may kindly note down their questions
and put them at the end. -

Sardar Swaran Singh: During the
vear 1955, 1244 persons were reco-
vered, out of which 685 went over
to Pakistan whereas 549 were released
in India. The number released

.in India was slightly smmaller but the

precentage was higher as compared
to the earlier year. That is quite in
consonance with the natural circums-
tances. As time passes on the
percentage of those who want to
remain in India is cormmparatively
higher as compared to the smaller
percentage for an earlier year. I am
giving these figures, Sir, from
page 8 of this small pn.mphlet. For
the nine months from 1st January,
1856 to 30th September, 19856, as
many as 781 persons were recovered,
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out of which 485 were released in
India as against 296 that were sent
across to Pakistan. This indicates
that the number of persons released
in India, in accordance with the
wishes expressed by those persons,
was considerably larger than that
sent across to Pakistan. I am citing
these figures only to point out that
these figures, when analysed, will
show that the objections, namely,
that there may be an agreement that
the wishes of the persons concerned
are ascertained but that probably no
action was taken on that,—such an
argument—does not hold good at
all.

A point may perhaps be urged that
if the number of persons that are ac-
tually released in India as a result of
the expression of their desire is
larger, compared to those who want
to go across, then, a stage has come
when we may entirely close this work
and leave the people to their own
fate. There is some strength in that
peint, but in the balance, no consider-
able hardship is caused if the ulti-
mate course of action to be adopted
is dependent upon the will of the
individual concerned. There may be
some element of hardship in the sense
that people have to be recovered, have
to be kept in camps for sometime and
then they have to meet relations be-
fore they are actually ‘ieleased in
India. But in the background of the
tragic circumstances 1n which most of
these abductions took place, it is very
difficult to say really, with any great
certainty and with any great confi-
dence, that those persons have not got
a very strong claim on society; could
they not be provided by the society
with some mechanism under which
they may in a calm atmosphere,
divorced from the emotional compul-
sion and stress to which they have
been subject, be able to think calmly
about their future? That is the
rationale or the moral behind the
provisions and the implementation of
this Act. Those persons, against their
wishes at that time, had to put up
with all the difficulties. Some of
them may have reconciled themselves
to the new situation and some of them
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may not be wanting to go. There may
be some small percentage of them.
In this particular case, that percentage
is not by any means small It 296
persons as against 485 want to go
over to the other side after breathing
that atmosphere which is divorced
from fear or duress, we cannot say
that this is by any means a small per-
centage.

Therefore, this is really an effort to
provide some arrangement for en-
abling these unfortunate wvictims to
think out clearly for themselves
about their future after meeting their.
relations. If after meeting --those.
relations, they say that they want to
go across, their wishes are respected.
If they say that they would like to be
released in India, then they would be
released in India.

I referred briefly yesterday to the
Indo-Pakistan conference that took
place in July last. In that conference
certain conclusions were arrived at .
and a determination was expressed by
both Governments to go ahead with -
the work and to make efforts for-
affording these facilities to as large
a number of persons as possible and-
as may be in need of this help.
It is true that so far as our:
country is concerned, there is, as
all the hon. Members know, a very
large number of our Muslim brethren
who are living in this country as
citizen on terms of equality with any
other citizen. There are cases, there-
fore, where releases of Muslim women
took place, after recovery and restora-
tion, to the Muslim relations in India
itself. Even that aspect, I respect-
fully submit, ig a healthy aspect, and
there need not be any objection on
that score. Whether the restoration
takes place to relations in Pakistan or
to the relations in India, so long eas
the guiding principle is the wish of
the person concerned, expressed after
calm consideration about the future, I
would be satisfied that this is the
right course that iz being adopted.

In the printed pamphlet, separate
figures have been given with regard
to the restoration to the Muslim rela-
tions in India and restoration to the
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so-called abductors in India, But
the ©percentage of those who are
restored to Muslimm relations in India
is comparatively smaller, compared
to the other figure. For instance, this
is mentioned at page 10 of the
pamphlet. Clause (b) gives the
figures relating to those restored to
relations in India as relations of
nearer degree were available in India.
The total, when compared to the
total restoration which I have already
given, will indicate that this is a
fairly small percentage. Therefore,
I submit that the Act has been imple-
mented in the spirit and according to
the wishes expressed by wvarious sec-
tions of the House.

Before concluding, I would like te
pay a tribute to the workers, non-
officials ag well ag officials, who have
been doing this work in an atmos-
phere which is sometimes highly criti-
cal, and sometimes they have had to
meet with a considerable volume of
criticism. But the work being essen-
tially humanitarian in character, they
have persevered in this work and I
feel that they have made a good job
of it. .

Kumari Annie Mascarene: Is it a
fact that the women who have been
sent to Pakistan and the women who
had been restored to India are none
the wiser for their security, and is
the Government aware that those who
are left there stranded are none the
wiser for their transportation and
they are struggling for their life?
That iz my first question.

My second question is this, Is it
not an attempt on the part of the
Government to ke2p up a camouflage
of protection and is it not the temper
of the Government to keep up a high
tension of communalism between
Pakistan and India?

Sardar Swaran Singh: I think that
the two points that have been men-
tioned by the hon. lady Member are
such fhat the Ppresumptions behind
those points are of a nature which I
am unable to subscribe to. So far as
the fate of those unfortunate women,
after restoration in India or in

(Recovery and 736
Restoration) Conti-
nuance Bill

Pakistan is concerned, I can say with
a certain amount of confidence that,
so far as our own country is concera-
ed, our society has shown a remark-
able capacity to assimilate these
women. There were very grave
doubts expressed at earlier stages that
these women who have been brought,
for instance, from Pakistan, after re-
covery, will find it extremely difficult
to find a good future amongst the non-
Muslirn families here in India. But
all these fears were belied. Our
society welcomed all these persons
with open arms. The relations to
whom they were restored were very
happy; the girls also by and large, a
very large precentage of them, are
generally' happy. Everyone recog-
nises that for no fault of theirs, these
unfortunate people had to go through
this period of agony and suffering and
if, after restoration, they can live
afresh in a better atmosphere, the
people have generally welcomed it.
I may =also say that requests from the
relations of those unfortunate women
who are even at the moment stranded
in Pakistan continue to pour in. On
many occasions, several Members of
this House have been asking for the
recovery of these persons, which
obviously indicates that there ig a
very strong desire for recovering
them. If the attitude were one of
hostility, these requests would not
have come.

The other point mentioned is whe-
ther the continuance of this work
creates any atmosphere of tension
between the two countries. I can say
that this is a measure which has been
implemented by the two Governments
with verying success. Sometimes the
plea has been taken by the Pakistan
Government that they do not have
enough co-operation from the people.
The Pakistan public hag been critl-
cising that India is not doing enough
and our people have been criticising
that the Pakistan Government is not
doing enough. The figures are there;
it is for anybody to judge as to what
Jhas been done. Of course, there can
be a difference of view-point and a
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difference of stregg as to whether they
have done better or we have done
better, But, to say that there has
been any acrimony or any tension on
this score is a proposition to which
I cannot subscribe.

Sardar Hukam Singh: May I know
whether these recoveries of abducted
persons from Pakistan include abduc-
tions from Jammu and Kashmir as
well or whether they are restricted
to Pakistan alone.

Sardar Swaran Singh: Recoveries
from Pakistan do include recoveries
from Pakistan-occupied pertion of
Jammu and Kashmir.

* Shrimati Ammuo Swaminadhan
(Dindigul): Every year this Bill is
being brought forward for one year's
extension. If so many requests are
still coming, is it not better that ins-
tead of extending the Act year by
yvear, we exterid it for two or three
years, so that every year the time of
the House may not be taken up?

Sardar Swaran Singh: A very perti-
nent question has been put forward
by the hon. Lady Member. All that
I can say is that we have been hoping
all these years that this was an emer-
gency measure and if a serious effect
was made, the work could have been
finished and the emergency would
come to an end. All that I can say
is that our expectations have been
belied and we have been compelled
from time to time to come to this
House and take up a considerable
time of this august House. But, I
may also add that this discussion has
been useful, because it throws up new
angles and the Government has been
greatly benefited by the observations
that have fallen from the lips of hon.
Members here, We have been guided
by the various points that are urged
in our negotiations with Pakistan or
in the implementaton of the provisions
of this Act.

HKumarl Annie Mascarene: May T
know what is the length of the emer-
gency period? How, long will this
emergency continue?
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Mr. Speaker: They are not able to
decide it and so they are carrying on
from year to year.

Sardar Swaran Singh: At the mo-
ment we are asking for an extension
of one year.

Shrimati Sushama Sen (Bhagalpur
South): The hon. Minister said just
now that the women are very anxious
to come. If the women are anxious
to come, why should this work be
prolonged? Where is the difficulty?

Mr. Speaker: The hon: Minister
may note down all the guestions and
many more that may come later on.
He may reply to all these gquestions
in the end once and for all.

sitelt st sg (=T TEre-
afesw 7 foret gl wRETw T o=
faomYe-gae) fesgaew (mamafa-saay)
F q@Aw  (TeEi) #T U JX AW
fed o o oY, =T TE 9w § e afaw
F sfasrd adf aex 1T § | THH €9
& arr =T e W = & & sy mfEer
GHATEHTT § IEHY 3T ATE A& 7 ATAY
2 oYX 9 d9T 9 WX ag9d &
# afgwre adff € fored at  azast
§ar & 7 § | W1 qg  wWggw Ad)
frar T & fo e afawc SO+ &%
H AT 9 AAAF & |
Pandit Fotedar (Jammu and
Kashmir): Just now the hon, Minis-
ter has been pleased to observe that
the Pakistan-occupied area of Jammu
and Kasrmir is included in the pro-
gramme for the recovery of abducted
women and children. May I know
how many abducted women and child-
ren have been recovered so far from
that area and restored to India and
whether there any difficulties coming
in the way of the Government of India
in implementing this recovery pro-
gramme there? My information is
that nothing substantial is being done,
because the Pakistan authorities there
do not allow the Government of India
to operate and recover abducted
women and children? .
Mr. Speaker: The hon. Minister may
reply at the end.
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[Mr. Speaker]

-1 'will presently place the motion
before the House. After the Presi-
dent’s recommendation has been re-
ieeived; it has brought about some
complications also, It has been
brought to my notice by the office
th‘t un.der rule 87,

“A B:.ll mvolvm.g expenditure
shall be accompanied by a finan-
cial memorandum which shall

"'invite particular attention to the
clauses involving expenditure and
shall also give an estimate of the
recurring and non-recurring ex-
penditure involved in case the
Bill is passed into law.”

Hag the hon. Minister got that
memorandum?

Sardar Swaran Singh: Yes, Sir, 1
was aware of this thing and that is
why I have got a memorandum ready.

1 had the intention to read it out, but
then I thought I could place it on the
" Table,

Mr. Speaker: If it is immediately
 submitted, I will ask copies of it to be
taken and sent around as early as
possible. He may read it out if it is
a gshort memorandum.

Sardar Swaram Singh: VYes; I will
rend 1t out.

-ﬁ-umu! ns.'rmoou has been .

:sanctioned as Budget provision for
117 1956-57 (nine months) up to 30th Nov-
"lmbe.r 1858, under Demand No. 22-

External - Affairs-K-8-Special Expen-

~diture in connection with the recovery.
~.of abducted women and children.

The details of this amount are as .

T " follows:—
» ‘B.ecurﬁng:l
) Rs.
“ie b 1, Pay of Staff in-
* - cluding police .. 5,71,800
2. Other charges in-
cluding camps .

. 1,75,100

On the above basis the expenditure
fro one more year would amount to
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Rs. 9,49,800, as per details below:—
Y Ra.

1. Pay of staff in-

cluding Police 7.47,800

2. Other charges in-
cluding camps .. 2,02,000
ToTAL 9_4;9,&00

A reduction of Rs. 3,65,400 is pro-
posed to be madé in the 12 months’
budget from 1st December, 1856, to
30th. November, 1957.

The expenditure during the period
of extension (December 1, 19856 to
November 30, 1957) is .I.lkely to be
HRs. 5,884,400

Sir, I may add that during this
period our effort will be to wind up
the work even earlier, if we find that

the work has now reached a stage

when it need not be carried on
further.

'Mr. ‘Speaker: Motion moved;

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into con-

. sideration.”

Sardar Hukam Singh: Mr. Speaker,
I have not got very much to Bay #so
far as this Bill is concerned. I am In
agreement with the Objects and
Reasons of the Bill. We are told that
this is a humanitarian business and it
is being carried on with that object.
We have to renew it again and again
and Pakistan has wanted it should be
made a permanent measure. It is
very good on its part, but if that wish
had been accompanied by actual prac-
tice also, certainly that was worth
consideration. If the work is humani-
tarian, certainly, we ‘ought to carry
it on with all our zeal and earnestness.
1 am one of those who would certain-
ly support the continuance of the Bill
so long as we believe that there is one
abducted person in our land and that
abducted person ig willing to go away
out of his or her own ¢onsent and
free will. If this is assured ' nobody
shall have "any objection to the
continuance of this Bill
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It has been argued that the figures
.hay iven the hon. Minis-
iu.s sm§ fhntne;:rderyode can’ araw
h-}s own ‘conclusions. I ‘expect the
hen. anster would’ ‘give us the Gov-
.ernment’s pomt of view whether it is
.Aatisfied c with the work
carried on on that side, Peoples’
views will alw,ays ‘differ, but what is
t.he Government's reactions to the
“work on that sideé? Perhaps the work
carried on on the other side is mnot
sah;tnct.ory ag compared with ‘the zeal
that we are showing here; I do not
mean tosay that the slow 'process of
recovery in Pakistan should ' influ-
ence our pace but we should earry on
_with as much zeal and earnestness
and sincerity as we can gather. We
have to satisfy ourselves whether the
pace in our land is certainly &n indi-
cation of the fact that we have a
larger number of abducted persons
here and whether we are putfing any

pressure on those men and women or -’

any force is being exerted, so that
they may be pushed awsa to that
side. This is a question &at

be decided, If we are satisfied that -
no pressure is being exerted, ‘then it
does not matter ~whether Pakistan
reoovers ,any man or woman, but we
nm.st carry on this ‘bu.smm because it
is humnnita.nan. )

- 'It- has ‘been a:gued also by a com-‘_

parison of figures, we have been told
that the number of persons released

or restored in India now bears a.
larger proportion to the number who,

are prepared to go to Pakistan and
that shows that they are exercising
their free will and a larger number is
now ready to stay in India when they .
.are recovered.

Out of 4,036 during the ' period—
that is. the assessment—there are
1,846 that have been released or res-
tored in India.

tion, I was told that this includes

those restored to their Muslim rela-

tions here and those that were res-
tored to non-Muslims abductors, we

might say—and I find in the second i

table it is put down that the releas
who were not willing to go’ to
Pakistan is 293 children and 218

"“dhould -

When I put that ques-
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adults and that means 500 in all. But
the number that has been given by
the hon. ‘Mimister . in:the earlier table
is 1,846. It is wery difficult to ap-
preciate what the other number would
be because the number who refused
is only -500. What is the number of
persons who did not refuse.tp go to
Pakistan and yet were released to
their Indian relations here, is not
clear. I do not know. I do not know
-what it means then and if those
figures are correct, i.e., 203 and 216
(totalling about 500) and they refus-
ed to go to Pakistan out of 4,036 re-
covered, then one really wonders if
the number is getting larger or be-
coming less.

I have only a few obsemtlons to
make about the Muslim Base Camp in
Jullundur. We are told here that the
‘procedure adopted is ‘that the person

742

"' after recovery is semt to a Central
" Camp and'if she is- willing, -there is
" no dispute and then -she is taken away

to that side, butlfsheunotmlhnz
to go to Pakistan then -there .is the
Muslim Base Camp. 1 want to.know
constitution--of that camp about the
inmates that are Mving there;. what
environment is -oreated .. for . those
abducted persons to exercise their
free will. I cannot vouchsafe .for all
the faets that I have.learnt but. I must
convey to the hon. Minister..that what

"“is happehing in-that: camp is certainly
- appalling.

How - those .. abducted
persons pass their time thm and
what pressures they are put: under,

' what stresses are .on them and how

they form  their opinions :.are those
which matters most. I was told that
even the guards are Muslims, that all
N tes inside ti  Musli

and a girl or boy there will mot find

* ‘any chance to ‘meet any . nom-Muslim

In that Muslim Base Camp
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[Sardar Hukam Singh]
will, in fact, or it is only a camou-
flage, I should say.

Certain very serious allegations
have been made when 1 went to

, Jullundur. Some were of such a

nature that I am not in a position to
reveal them even. It would not be
good for me. If the hon. Minister
wanted, I could convey to him. The
pressures that are exerted there are
of such a nature that one would be
ashamed of even to disclose them, 6 1
should ask the hon. Minister to make
an enquiry whether really the atmos-
phere in that base camp is such that
these ladies have, even then, any
freedom to exercise their free will.

One thing that I would like to
know is this. We have been told
that there is an identical procedure
in Pakistan. That is very good.
If the constitution of that camp is
known to our Government, the Mem-
bers of Parliament must also be told
whether such an atmosphere exists
in that camp also, and whether
all the inmates +who . have to
be round about the abducted girl
are really Indians or, as has been said
in this brochure, occasionally some
Indian welfare worker goes there and
sees the unfortunate victim. Infor-
mation on these points should be
supplied to the Members so that they
may be able to decide whether these
victim are left with any freedom to
exercise their choice as they want
to do.

It would have been better if it was
possible to tell the Memberg how
many of the recovered persons or what
proportion of those recovered in Pak-
istan in the last 3 years belonged to
those areas of Jammu and Kashmir
which are occupied and what are the
other areas of Jammu and Kashmir
from where a large number of persons
have been abducted. Bt 4 this
break-up were given, we would

be able to know whether really-

any attempt has been made on the
part of Pakistan to restore any of
those who had been abducted from
India earlier. It is very difficult to
...masess the extent of the problem,
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that the Committee that was appointed
of high-powered officials, failed to
arrive at a decision. But, after ten
years, when they have reconciled
themselves to the new circumstances,
and these boys and girls are living
with the relations that they have
adopted, it should not be an easy
matter to take them out from those
families and send them away.

In 1854, I had brought to the notice
of the hon. Prime Minister the case of
a man Veer Singh who had reported
to the authorities that he had ample
proof that the girl that was with him
was really a married woman who had
married him two years earlier than
the Partition. He was asked to bring
his documents. He ran to his house
to bring the documents. But, before
he arrived at Jullundur, the girl® was
sent away to Pakistan. Then, he was
told that it was only a temporary thing
and that she could be called back if
he produced all the documents. After
two years of struggle, now, he is told
that nothing can be done because the
girl had been sent away.

Mr. Speaker: May 1 suggest to the
Deputy-Speaker that he can resume
his speech in the third reading?

Sardar Hukam Singh: All I have to
say is that we must feel assured that
no pressure is being exerted and that
they act out of their free will, If we
had been given some indication of the
judicial cases that have been decided
on this point—certain cases have been
taken to the courts—that would have
indicated the proportion of those who
were going of their own free will and
the proportion that wag being sent
even against their will.

[Mgr. DEruTY SPEAKER in the Chair]
12.45 HERS.

7 fasr &0 oft=w) v 2
B & fF =f gl ¥ 7w Foeadd
fasr T &I gWWR @THR WTET § 0
Cwply fafreer @Ew ® oW TEeT
g aoemar wfk & Ssw ¥

g st g
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W 9q g% fF gad uw o FEEr
IAT & AT IAFT OF W ASHI AL @
0T s fF g Su® I9FT g

F ua ATF § AT TH FET g5 A
I foaoet amt w7 qEr A= @
T A at gRR A g ag & R e

"
A
i
¥

w=gT ST {6 gW SaET I 91
| |TS T AT qIE g AR
foaa @ & e g ot & g
T W T S S g 9 |
ZaTt fafres aEa ® & 99T WK
*ff wge &1 T @A @ 1 & A FEwdr
# fir ag nfaa St i See-FasaT
(wwTer FEATOT) AT €W FTH WIS A
wiifs IR fexar +r & W fF o=
TS FY SUTET WA AR ¥ HAAGTE |

¥ waraT & g W S g &
fafeex ®EE @9 f& WX A8

i
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FIH HIT W AT @A AGI gar ar

ard W FEAT & | qH AT Av R
WX qw ¥ wgr o T & Fowwm
St grgggAa  (=rafawor) AT @
Iy AT agE qW AG & 1 TR
FTor ag & 6 Saw S awmow &
g gfew F AT § 1 gfew ¥ |
Fg Moz & & sifs gfew ot ao=ir &
Ffe it a% gfew a=l # ™ @
F ygaefom sm & foear @@l
75 T TH OTEF FH FA
F forg T g@y o+ ¥ fosmEr
g 1 §e Fe ag & fe S g
gAY § ag HamwEA®  TdEl & |

e v o & FRErTAIFN)
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Tg A oF NI & wwd qHT T @Y @ wg T & fafres aww & v
g1 wor afge, sl Wik fafrex §fﬁilﬂﬁmw%ﬁl{ﬂ_tm
wrgxn ¥ wgd fe owawr § aw a3 s Hfer ww oE qEd Py
fs wg fegiiefas sm fawer f W gfee & dmem wfeq 1w
e wETd gerfeEt ¥ Wk @w T @“ﬁi’fﬂ“ LICL I S L
A ¥ gfem ¥ wfg w0 & @ wTawy ™ F @Y § 1 e feege gl
g www A wifgw R owee Y ae e femrfadfrg &

qg FT AT Y TFaT g "W AT T¥F ) )

Fo oWl & Rl T X BTH BT AT you cant the et apenin 'S
¥ @ A W= TE g wYT S know the time you are likely to give
. weweEfer (wuward) Wk gifaEeT 06, ety N
(e ) et €1 @ @ ag fegdenE - Speaker: . .
o7 s SR SE A E aTaT g &1 ﬂxn:;.' n:swaspmcee: w’§° v:l;]xlmﬂnd

out. I propose to give an .opportu-

ﬁmﬁ“%wmmﬁ nitytoalll}on.-ueml:)ersrsothntthey
\X § =gt g 5o oy wve ;:;bigm be bn'Bettixlx tﬁiﬁ;b:::-
< ¥ foq g o afew q@ @ FNSons. '
Juie ¢ 5 feolt o= xoafy gt .
ar gurd gfe gud @efr v fme jfew @raery ;. g feer oY
FEar e arzE, & aT9%T wr ¥ T faw 9w
g w94 faue ¥ w@T wmear § )
oF a@ qW wod sy (fafady) " ¥ 9gw # fafrex awa gofesr
¥ e § Wy A s § 6w (veifa =7 w@w) w1 wwEw
ag ag § fe o f=5f & o faurdr & SR § 99 w1 % fag 9 sgW
¥ wqEN 7 W W= WY W ¢ W gy # frar § W foed e
ag Y TEAAT, W= ATET T ATATT wT g ag v g & § e Ay w
W ) gy € g|T gy wgy (¥ ) WA WY 9 $T OF wrHAdr
FET AT WAL gH WINT S T J17Y_(FIT) T FFAT § 1 oW
Fefedi &Y =« 7 feg & waw W e # ow 3 AW www W

fog = | & oY ag W FT T o ot ag fv fafree< smga A
oy & & gaaw w=Er & @ ot w3 waTeTe F fowfady § wwmar
qaaT Fr &, forg T s Ewar 21 fr g fawr w7 T s @ oAl
F gl g 5 o =vr @7 = d fegem & foad @ wr & o forad
@ fe fgg & o o 5 fag W% fe ag sl sl @ ofie @,
qaanrg. FfEal A T s W I A I TEART A EEI | WA
WX q@ N g A W Awdq e fr &g womer Wy W wei
At qF qu TR § fF gEer s w1 o ff qifee & ged W @ W
g ) ¥ wetk ok fr oifeea & wamoey
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[qﬁﬂ@lﬁm] 13-00 HRS.
9T qEr FEE AMET K 9w HY ata =[rEaT
I i T dar w foy &, dv g gfmﬁﬂ:—amﬁ;‘&lﬁ?@ﬁm
& TR 7 fegwm & @ ar wfve FH ®Y w9 g F forn @, aw ¥ g
#F & e & @ fexg & 9% aga o~ a<g & frwraT & 1 ¥ A
wWH ww F o wwET wm oA T HY JYTT @4 SAT AGE A Y FET
T g fegdiefew Beiesw & fr SE1 aga & T w0 feAT
(71w & fegret) ¥ feemw & R I TW v W «@ wEEd g,
=< <o s F fereme § WX qEr T AN &1 GEGE F QA A AT a8
T e gy wfE gET W ¥ feargiic ¥ oF wWw ¥ & T
TgT AT IAWA JIM G AR F W F@ ¥ fog @ owEr @1 WK
Wt e @ I oA S @ AR ¥ gE  wRbEl s A
T e (Wew) fw F W < wrm % fag @er omEr o9r
S & o 5o A f o Sfw a<=TX AR ¥ WTaRd T REIR A
(sr9or) ¥ go oF@d A wY aga weap ww fear ¥ 1 fww &
& T TE qxw & ST @ g agagd fr ag o feodde € @
Fodl A WGl #1 g aqeman Tafra & S9d W WO W= dar
T 5 aifeeam wmgar @ fF s FHE FHFATE | F Srgar g
oF gEfea §=1q (§AEr §we) W OF WEafed EX w1 €9 2 faar
FATaT S o # wrear g 5 e g "X gEafR a9 ¥ a1 gEwr
¥ e W ok 9w gwaEl & &= T AT S drwrw afaw (gETr ¥4AT)
# o fory st & aga (W F W) N 8, S Hraga $ far smAT anfeg
q@ﬁqq@&qwﬁﬁfmﬁ) qE AT A€ § TART WAC AW qIEH
SAAT oM@, AE TWAT STH Tl a®. @ w9d @ed (W )
(¥ &) fr a@ 3@ FHH AN & vy ¢\ fow wrafaga (dvaar)
§ 1 ¥ agl grww 3w @ o weA AT &, A WEWAT § WX wEwY
i T w1 SR ¥ WX FA W A drww afaw A & aga < @ @
o ¥ @t o Fafega ¥ ag swwr @

FaX gy ara A feerm a=d @ TN | T AE A TG A% SR
s fegmmm & wifesa ¥ =wrd g F (weiy wifa) s F37 *71 ae® @
@gd W< ¥=X SarET § ar T A Fraw A W gt aw g
Y aEH ST q= AW I AT A_ (vm W) At w1 arw @
# E 1 ag or 7F g wwar & &5 oww FHTSAT ATEY FT ATEEF g, T AN A
Frave 7 faerge adr GxTE AT (HeEaT- oF & feadde & aga & i
freft) =T s s A it Afe
gt wifed g @ A 5 Tl I AF TR] WX FIT w
TwFE WX Fvw T Ofeww e & Fgr 9 A wWrgar § i oxw I
# froa & ®YT aifsea= &Y a@gd ¥ w fFgT 9T, T aO% ¥ wN
A agt fggmm & fpest & 0 frT oo, foa® o Sewme € @ W
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SOTET W A WG WIT T ATATHT
YT gAY WY AT W TG T HESHFAT LN

¥ weal & Wy & 59 fa=r &7
gﬂﬂ%m&wmgﬂtw
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& ag e g fF ww A ¥ w5
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fawr wEaTEwT ¥ I 7 [ fEA
F wamar & fr SuwY H1E gaar TE &
st Fo Fo Fadd: ST FAT ATH &7
- ot Py AT &Y qW AT T
goare oy fag : 9w AW
sfroeft wBT AT § 4

it frearit - @ GW ¥ A F]_T
war & fr SEEY ®1E gaar ad ® 1

drad ata & 7g FFA WTEAT E
fs FfraQ @t § o w9 gE &
IR Uw e g &y & T @
T AT QR TXAG FRFTATR

Restoration of children left behind
by mothers who opted for Pakistan.

[fm =i  oifese s
e fegr @ 9 ¥ ITaO 9w ™
F=a] ®r  FI9E FT|AT

g 28UY F & w3 a=w 7 o=
F1 TaTET wEE H1 (W AT faar-
) =1 ¥ fFar (T far)
mmr owk St o= faeewm =
zgz (aTer HTAT) TALSA WA, TATEEATR
FAT AT | TH ALE A LYY T IR WY
oETEET  wEIE #1 ¥ fEear
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Shrimati Sushama Ben: I do not
want to take much time of the House.
I would ask a question in the begin-
ning. Why should not the procedure
be simplified further? I am told that,
in these camps, the cases of these
women who do not wish to go back
to their original homes are pending
for six or eight months. They go from
one department to another. Why
should not they be sent back forth-
with?
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I believe that the tribunal consists
of one woman and two police officers.
It should consist of all women. The
police should go away; it is no use
keeping the police officers there. This
complicates matters. ) § earnestly
request the hon. Minister to consider
this point. The tribunal should consist
of women workers only. There is one
woman there and she has created a
wholesome atmosphere but she has not
got any voice because the police offi-
cers just do what they like. It is in
the fitness of things that these police
officers should go and I very strongly
feel that this tribunal should consist
anly of waomen workers and not police
officers. The police officers can be
kept in other capacities but not on
this tribunal. The woman who is
doing good work there has no voice
and she cannot carry out what she
feels. There are so many Women
social workers. If Pakistan does
not want women workers, they
need not have but India should have
only women waorkers.

The other point, as I said, is that
the procedure should be simplified
Those women who do not wish to go
back to their original homes should
forthwith be sent to their homes and
it should not take six or eight months
during which period they are kept in
the camps and they have to undergo
these difficulties. We have heard very
tragic stories from these women. So,
I would earnestly request that the
women should be sent back imme-
diately, if they do not wish to go to
Pakistan. It is a humanitarian work.
As long . as there is one woman,
we should try to recover. that
abducted woman. But, this procedure
of prolonging is really not whole-
some. I would request the hon.
Minister to see, as he has promised,
that there is an end of the matter
before the year ends.

EKumari Annie Mascarene: Mr.
Deputy-Speaker, here is a measure

. unnecessarily extended and prolong-
ed beyond its normal time with-
out any justification. There are

22 NOVEMBER 1956

(Recovery and 770
Restoration) Conti-
nuance Bill

some interested individuals—interested
in the community or religion and
others interested financially—who
impose on the Government this job
which has outlived its time. I have
heard speeches justifying this on
humanitarian grounds.

I wish to ask this question. Is this
problem an emergency problem
during the last ten years? 1 heard
children being mentioned. During
these ten years, have not these
children ETOWN up? Were not
children born within these ten years?
It is a delicate and complex question
for the father of the child has to
support it.

Rs. 9 lakhs were spent this year;
and the number of abducted women
is 4,000. We are spending lakhs and
lakhs of rupees every year. I wish to
ask the hon. lady Member the defini-
tion of ‘humanitarian’. We have got a
Social Welfare Board. Why not this
problem be taken up by this Board?
Why should this expenditure continue
every year? I find from the items of
expenditure that the authority which
runs this show spends much more on
itself than on the women. Ten years
are enough for anyone to get accli-
matised, if they are brought from
one country to another and if they are
happy there.

I wish to bring before you a single
example. Hindu women are happy in
Pakistan. It is proved by one of the
Hindu women who went away from
New Delhi itself. This lady is highly
connected with the Prime Minister.
She had been married to a Muslim
and their life was not happy in India.
After the bifurcation, she lived here
as a highly paid official and after
sometime, she was not allowed teo
meet her husband and then she re-
signed her job and went to her
husband much against the will of
powerful relations and it is more than
three year= today after she had gone
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to the other side. She is very happily
living with her husband there.

13.37 hrs. 4
[PanDrT THAKUR DAs BHARGAVA in
the Chair.]

I she is happy there, why not
others? Are they thinking of their
nationality and mourning after ten
years? We can assure that Muslim
women on this side are quite happy
and they do not want to go. This is a
rather artificial transportation, from

this side and that, in order to keep-

a few people employved and loot
money. The tax-prayer’s back is
breaking and this Recovery of
Abducted Women's Act is continuing
for ten years on grounds of humanity.
Do you really provide for the women
and children who go to the other side?
‘What is their destiny? Are you going
to praovide for all these 4,000 women
here? What is their destiny? The
problem of unemployment stares us
in the face and the country’s finances
are being utilised for such wasteful
purposes. Then, how will you be able
to meet the other more urgent prob-
lems? I am sure that ten years are
quite enough to make anyone
intérested in the place where she
. lives. It is natural, it is practicable
and it is expedient. People will adjust
themselves to their circumstances.
The Government is keeping an arti-
ficial show and spends a large sum of
money under the camouflage of
protection forced on Government by
some  interested individuals. That
should be put a stop to. There is the
Prime  Minister’s formula of a
socialist pattern of society. Why
cannot this gquestion come within the
purview of that formula. It has been
proved that happy marriages exist in
Pakistan. If this Bill is passed and the
so-called recovery of abducted
women is kept up, the two countries
cannot be very happy in their political
relations, because both the Govern-
men#shave to be in action.

Some hon. Members have said that
the ©police officers should not be
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present there. That means the exe-
cutive officers paid by Government
have no character. Why should they
be kept in that place along with the
women workers? Have they proved
their testimonials that they can be
trusted with? Sir, we have got
women police. If you have to keep
up this work, the police officers ought
to be there; that is my suggestion.
But why not women police be posted
there?

Then again, why should they be
left with the women workers? Who
are they? What have they done
during these ten years? They are
simply wasting the finances of the
Government and making them impose
more and more heavy taxes on the
poor tax-payer.

Therefore, Sir, I oppose this Bill
and request the Government to take
a cautious view of this and stop it
then and there, and thus save the
country from these so-called women
workers under whose hands I am

sure the abducted women have no
security.
v gearw fog (wifoes—
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[Shri U. M. Trivedi)
13-55 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

This aspect is an eye-opener. This
ought to be an eye-opener. We have
secured a release of 150 women. It is
154, to be exact. But I put it at 150 for
the purpose of mathematical calcula-
tion. This means that we have spent
at the rate of Rs. 5,000 for the recovery
of an Indian woman—for a woman
to be brought to India. We intend
perhaps—perhaps we will not go very
far—to spend at the rate of another
Rs. 6,000 per woman to be now re-
covered, and probably they may or
may not be recovered, during the
next year.

Sentiments are sentiments, and 1
am a Hindu. I cannot check my anger
and I cannot but feel anguished when
I find that thousands of my country-
men, thousands of my co-religionijst
women, are in the clutches of
Muslims. Our ways of life are entirely
different from those of the Muslims.
Say what we may, we cannot forget
the fact that the life of a Hindu
woman is entirely different from the
life of a Muslim. Therefore, we should
not take it in terms of commercial
life. A woman is not a
chattel. It is a blood-curdling story
that so0 many women—30,000 and
2,000 of them in the hands of the
Muslim officers—are still there, and
we have sat with our hands tight.

1 wish that the Government take its
cue from what Pandit Thakur Das
Bhargava uttered. But our Govern-
ment will not do it, and in the present
circumstances of this world, this
changing world, the progressive world,
our Government will not do it,—for,
all the world over with progressives
prevailing,—no one cares for that
peculair anatomy of human being,
the nose. It never cares for it. It
has now mno nose. Therefore, there
would - be na war! There are no
chances of war!

How are we going to meet the
problem? Are we going to do some
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wrong to all those ladies who are now
remaining over here, whatever bhe
their number, for the very problem-
atic point that some woman from
Pakistan may come back? We arve
restoring large numbers of women;
we have restored a large number. On
the last occasion, I narrated a case
to the hon. Minister. It must be said
to the credit of the hon. Minister that
his words have always been very
kind, very courteous and very helpful
But they have also come to naught,
naught in the sense that one of the
hon. Ministers concerned with the
deportation of a woman who was
brave enough to take the risk of
running back from Lahore was to be
deported by the orders of the Chief
Commissioner of Delhi. For what
reason? She was married to a Hindu
under the Arya Samaj rites in the
year of grace 1945, when there was
no question of any separation of
India into India and Pakistan.
Nobody dreamt of a partition then.
This woman, who has borne three
children through the man with whom
she was married,—a Hindu and a
Brahmin at that, who loves her very
much, and in whose house even today
she is—was taken away forcibly from
here, notwithstanding the orders of
the Rajasthan High Court not to re-
move her. She was spirited away to
Lahore from where, thanks to the
corrupted police of Pakistan, she
could come back here. They now
want to send her back; that matter is
still pending. In that cennection, I
had to see one of the hon. Ministers;
I cannot disclose what he told me in
confidence to this House, but I hang
down my head in shame. On account
of the Government of India’s desire
not to annoy a particular person, the
Government of India was not willing
to stand in the way of the Chief
Commissioner of Delhi sending away
this woman back to the place where
she was not willing to go.

14 hrs.

It is a good thing that the hon.
Minister today has told us that it will
be his consistent policy at least to see
that no unwilling woman is sent acros:
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our borders to Pakistan and I hope
he will abide by it. It is a very painful
story and we do not wish to be re-
minded of it every now and then. As
I said before,—I1 reiterate it now
before you—the word “abducted” is a
great misnomer. Some friends used
that word not knowing what this
word means in this law. Certainly I
would stand by everybody who wants
to send back really abducted women
across the border; I do not want o
have any single abductor here; I hate
the sight of an abductor. But, these

women have remained here
by <chance and  have sought
refuge in Hindu homes, not

being abducted or kidnapped or
dealt with criminally in any manner
by anybody; yet, because some of
these happen to have a relative who
has migrated, who has left the shores
of the motherland and has claimed
another motherland and nationality,
even though she is happy here, she is
being taken. With what view is she
being taken way? It is with an ulterior
motive. You know the Muslim law
differs from the Hindu law. A Hindu
is not going to marry  his cousin
gister born of his unecle or aunt, but
the same thing does not stand in the
way of a Mohammedan. He has got
ulterior motives in getting back the
woman; she is being sent from here
to satisfy his craving. It is high time
that we open our eyes to this, which
has been repeated ad nauseamn for
_the last four years, namely, that a
certain very influential person
working, I am told, honorarily, is
playing great havoc in sending away
our womenfolk from here. It has been
done for four years and that chapter
should be closed. .

Let me tell the hon. Minister
through wyou, Sir, that to extend this
law for another year is not a humani-
tarian work at all. The humanitarian
work lies now in preserving those
who want to remain hers and pre-
venting the Muslims across the
country from taking away these un-
willing women. We have had enough
of that old history; let it Le forgotten.
It has been a bad thing; it ras been
a very worse chapter in the history
of the world, this partition of India,
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and all the concomitants of the parti-
tion. It was a revolution whkich took
a heavy toll of human beings. Let us
now close that chapter once and for
all. It is mathematically wrong; t is
economically wrong and it is not in
the interests of the country. It is not
in the interests of sentiments. ' Wise
words have been uttered by Shrimati
Shivrajvati Nehru. She has =said that
we do not want this law. If the hon.
Minister think that this one year is
the last one and the utmost to which
he wants to go, he may please
himself. But I will pray to him and
submit that it is time now to close
down this chapter once and for all.

Shri D. C. Sharma (Hoshiarpur):
Mr. Deputy-Speaker, I am afraid I
do not agree with the gentleman who
preceded me and who said that this
chapter should be’ closed. 1 believe
that this work, by whatever
name you may call it, is the
kind of work which deserves
continuance or extension. It has to be
kept up and if a person says that it
should be put an end to, he is not in
touch with the realities of the situa-

tion as they exist at least in the
Punjak,.
Only about three months ago a

very poor gentleman came to me—I
am not saying this thing to excite
the sympathy of the House; I am only
stating a fact—and said that  his
daughter who had been taken away
from him at the time of partition had
been restored to him after about 8
yvears. When the daughter was taken
away, she was seven years old and
now she had tome back as a girl of 16
years of age. Whatever economics or
mathematics may say, whatever any
religion may say, I would say that
the joy which had been given to those
poor parents—father and mother—by
the restoration of that single girl is
worth much more than the money
that we have been spending on it. I
saw a ray of hope in the heart of that
man and I can tell you that that hope
and joy cannot be measured in terms
of money. I would, therefore, say that
this work should be kept up and that
this chapter—wvery unhappy and tragic
chapter—should not be put an end te
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in the abrupt way which some hon.
Members have suggested. But I would
make one suggestion. I must say
that our beloved Minister has been
very painstaking and has done his
work very consciously. He has placed
this brochure in our hands—Progress
of Recovery and Restoration of Ab-
ducted Persons. Most of the Members
have read it; it is a wvery wvaluable
study so far as we are concerned. It
gives us facts and figures which are
very valuable for the purpose of this
debate and for other things also. But
there is also a dangerous aspect of
this brochure. What is suspected is
that it will be a very sweet morsel
of food for propaganda against India.
India will stand condemned out of its
own mouth. This is what will be
broadcast: —India there are so
many abducted women and because
there are so many, so many have
been sent across to Pakistan. Here
is Pakistan. The number of abducted
women in Pakistan is not so much
and so the number sent across to
India is not large. Of course, it would
be said that we stand for humanity.
I stand for humanity. I do not want
to raise any question of Hindu,
Muslim or Sikh. I am speaking purely
as a citizen of India. I would say that
this document is fraught with danger
so far as anti-Indian propaganda is
concerned. As you know, there is no
limit to anti-Indian propaganda. So,
I would suggest that something should
have been included in it which would
show at least some general assess-
ment of the problem. It is no use
saying that it is a problem which it
is very difficult to assess. Some
general assessment should have been
given to show how many Hindu
women are estimated to be there,
how many of the Muslim women are
estimated to be here; some kind of
estimates should have been given.
That would have been wvery good not
only for us, but also for our brethren
in Pakistan. That would have given
us an accurate picture of the problem
that we have before us. Nothing like
that has been given here. 1 would
.ask the hon. Minister to start with
“ some kind of assessment, a rough and

.or Muslim point of view.

(Recovery and 784
Restoration) Conti-
nuance Bill

ready one, so that we may know the
nature of the problem and also how
far we have to go and how long we
have to go.

I believe that this is an emergency
measure and that it is being adminis-
tered in an emergency manner and
in an emergency spirit. I think that
it should have been put on a more
solid basis and administered in a
more solid fashion. That would be my
first suggestion to the hon. Minister.
I think a great deal has been said
about the humanitarian aspect of this
problem. After all, we are doing all
this more out of humanitarian im-
pulses than out of political impulses.
There may be other kinds of impulses
anywhere else. But, there is nothing
but humanitarian impulse at work in
this country. But a humanitarian
measure should be administered in a
humanitarian fashion. What do we
find? All these camps are there. They
have been given various kinds of
names. I believe that we have too
many of these camps. These are not
camps which are meant for the psy-
chological restoration of any person,
or the psychological rehabilitation of
any being, but they are meant for
psychological dislocation. Even if a
person psychologically very sound
were to go through this process, he
would be upset. What is the process?
First of all, you go to the transit
camp, then you go to the Muslim base
camp, then you go to the Tribunal,
then you go to the special home, then
you come back and you are again
produced before the Tribunal. God
knows what all this means. I tell you
this is police method with a wvenge-
ance. I believe no person can go
through all these processes and still
survive. You referred in wvour speech
to the Muslim base camp. I also know
something about that I am not
judging this question from the Hnidun
I judge
it sheerly in terms of psychology.
Any one who escapes alive from these
camps must be very strong psycholo-
gically. I would raquest the hon.
Minister to evolve some procedure by
menns of which these psychological
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discomforts—I do not want to use any
hard words—all these discomforts
are minimised. These camps are
there. You have described them more
by silence than by explicit statements
but these things should not be there
in the way.

So much is said about the Tribunals.
It is all police from beginning to end.
Who are the members of the Tribunal?
Police officers. Don’t we have any
judicial officers in our country, well-
meaning and good-intentioned offi-
cers? Don’'t they have such offi-
cers in their own country?
We have given the whole
thing to the police. I think it is not
good for those persons who are re-
covered and who are asked to declare
whether they want to go or whether
they do not want to go. I would,
therefore, say that the Tribunal
should be judicial in every sense of
the word. It should not be of the
type that we have now.

This organisation is top-heavy in
point of administrative expenditure.
1 cannot understand why so much of
money is being spent on this estab-
lishment. I think the results achieved
by this establishment are not
commensurate with the money that
we are spending. I request the hon.
Minister to introduce some economy
so that the results achieved may
bear some relation to the money
spent. This high expenditure is not
justified.

I am told that there is an Indian
lady social observer who visits the
camps. 1 do not know who that lady
js, what are her gqualifications, what
are her functions and what is her
experience in this matter. For .aught
1 know she may be the best qualified
person for this work. But I would
say that if you are going to tackle
this humanitarian work, you have to
tackle it mainly by humanitarian
methods and partly by police
methods. What we are doing is this
that we are dealing with it mainly by
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police metheds and very slightly by
humanitarian methods. There are men
and women of goodwill in India;
there are men and women of go>dwill
in Pakistan. All these should come
together and the whole problem
should be tackled by humanitarian
methods. Therefore, as the hon.
Member Shrimati Uma Nehru said
this work should be more in the hands
of social workers.—Not paid social
workers. I cannot wunderstand this
description of social workers and paid
social workers because I have been
brought up in a different atmosphere.
I say that this work should be en-
trusted mainly to social workers who
want to do it on a voluntary basis. If
you require a few paid officiale, I do
not mind, This is a very important
aspect.

Next, I would tell the hen. Minister
—T know, he is taking a lot of interest
in it—that the problem of the women
who have been abducted from
Jammu and Kashmir State has not
received as much atteniion as it
deserves. I say that most respectfully.
So many chases come to my notice
because I have something to do with
Jammu and Kashmir, and I believe
that while we in the Punjab are able
to bring some pressure to bear upon
persons here and there, the people
who have come from Jammu and
Kashmir are not able to do that to
that extent I would, therefore,
request the hon. Minister to have a
small wing, or a person especially in
charge of operations so far as Jammu
and Kashmir State is concerned. I
do not want to say that the case of
Jammu and Kashmir is going by
default, but I dare say that the case
of Jammu and Kashmir is not receiv-
ing as much attention as it deserves.

1 would therefore in the end say
that this work should continue. Any-
one who wants to set a time-limit for
it must be either a prophet, or an
astrologer or a social scientist of great
potentiality. I am none of these. I
would, therefore, say that this work
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should continue. But I would also say
that this work should not have so
much of the taint of the police upon it.
I have nothing to say against the
police, but in this work the police
overshadows everything. 1 would
therefore say that this humanitariah
work should call into play the
humanitarian touch, humani-
tarian sympathy and humanitarian
impulses, and that it should be done
in such a way that no Member on the
floor of the House can say that while
we are doing so much for the women
of one particular type we are not
doing as much for the women of
another type. Therefore, I would say
that while the hon. Minister gives us
the progress reports of our country,
he should also get similar facts and
figures from the other country so that
we can make a comparative study of
the two and come to our conclusions.
Since we do not get that, I think we
indulge in all kinds of fanciful things.
So, I would in the end urge upon the
hon. Minister to put into effect at
least those of the suggestions which
have been given by my respected
sisters and see to it that this work is
not put an end to in an abrupt
manner simply because there are
some persons who are looking at it
from an angle which is not humani-
tarian.

Mr. Deputy-Speaker: Shrimati
Subhadra Joshi. I presume enough
has been said now. Nothing should be

repeated and hon. Members should De
brief.
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reports in the newspapers that a num-
‘ber of persons who have become hus-
barid and wife have many children
$orn to them, and after the lapse of
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seven or ten years, if they are se-
parated, that is, if the Muslim woman
is sent away to Pakistan in spite of
her unwillingness to go there, it woulld
be a very tragic separation. Whether
it is the Pakistan side or the Indian
side, if those two people have become
husband and wife and have a family
life, then they should be allowed to
stay on and centinue and no separa-
tion should take place between the
husband and the wife. At the same
time, it should be taken into account
that separation from sons and
daughters also may not take pldace. If
there is any legal bar in this connec-
tion, then it should be removed by
legislation in this House. If there is
any difficulty in deciding the question
whether to allow them to stay on in
Pakistan or in India, it should be done
by legislation. If the matter is taken
to the courts, the courts sometime
decide in favour of separation and
sending the persons concerned against
their will to the other side, which is
very bad. This is one aspect of the
Bill, which I wish to point out to the
hon. Minister,

Regarding the rehabilitation of girls
who have been restored, the position
is this. Many girls who had been ab-
ducted in Pakistan have been sent
home and at the same time they have
been given to their unwilling parents.
There bas been disagreemsant between
them and their parents and there has,
therefore, been no happy fanmily life
for them. Sometimes they have been
deserted by their parents and also near
relatives. They have to take up some
employment for maintaining them-
selves. Thzy have to be rehabilitated
and Government must do something
to help them. Government must see
that those girls, who have been desert-
ed by their parents, are given employ-
ment so that they may lead a respec-
table and comfortable life here.

Another point I shoulq like to m¥ite
is this. I support Shri D. C. Sharma
who wanted to minimise the number
of transit camps. Then for those
abducted persons there will be no pos-
sibility of getting into the hands of
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unscrupulous persons. If you allow
the abducted persons to go through a
number of camps, then they are likely
to get into the hands of unscrupulous
persons, and once they fall into such
hands, they cannot express their own
view thereafter as to whether they
want to stay on in Pakistan or go
back to India. The situation should
be so created that there will be a
peaceful atmosphere, 3o that the peo-
ple who are placed in the camps may
without any fear express their view
as to whether they want to be in
Pakistan or go back to India. If they
want to go and separate themselves
willingly, then they should be allow-
ed, but that should®be without any
coercion or pressure being exerted and
should not be against their will.

1 am not much in favour of those
who advocate that Hindus or Hindu
girls should be brought over here
and Muslims should be sent over to
Pakistan. Once they become husband
and wife, let them remain together, if
they wanted to do so, without any ex-
ternal pressure. Why should we be
anxious to separate them? Similarly
on the Pakistan side, arrangements
should be made that no separation
between the husband and wife takes
place.

Anocther thing I should like to point
out to the hon. Minister is this. You
propose to extend this Act for one
year more. I say it is not possible for
you to get over all these difficulties
in one year. You cannot close your
restoration and rehabilitation business
abruptly, within one year. It is
impossible, it is unthinkable to clear
all these in one year. In my opinion,
it should be extended for a period of
five years. Otherwise, I am sure you
will bring forward this Bill again next
year for a further extension. We have
a number of abducted women in
Pakistan and a lesser number in India,
yvet to be recovered and therefore it
is not possible to meet the gituation by
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Sardar Swaran Singh: Mr. Deputy-
Speaker, I am extremely grateful to-
the hon. Members who have given
very careful thought to this very com-
plex problem. I am not at all sur-
prised at the difference of opinion on
certain matters because they are really
very difficult for decision one way or
the other. The circumstances under
which the unfortunate incidents took
place were really abnormal The
results flowing from abnormal situa-—
tions cannot generally be dealt with
in a normal manner by a normal ap-
proach and the yardsticks are gen-
erally found to be wanting when we
are trying to measure the effects of
an extremely difficult situation of the
type that obtained in 1947.

The problem is very complicated in-
deed. I have no hesitation in admit-
ting that the lapse of time has added
to the complexity of the situation. It
is really difficult to form a correct as—
sessment of the type of approach.
There is first of all the normal ten-
dency of the human mind to adjust it-
self to the surroundings. On the other
hand, if the origin of the relationship
is in a very tragic and objectionable
manner, it is not always possible for
an individual, with howsoever elastic
an approach and with howsoever ad-
justible a temperament to adjust him-
self to that change.

The laws of nature have been wor-
king all these years. Children have
been born as a result of these associa-
tions or mis-associations, The problem:
of dealing with childern has been a
source of considerable worry and any
person who could produce a solution,
which is not open to objection, with
regard to the manner in which we can
deal with these children, would
certainly be a very great person. I
do not claim to be one. The children,.
if I may be frank in this situation are
faced with the terrible prospect of
being separated either from the
mother or from the father. You may
call that father an abducted father or
an illegitimate father—for no fault of
theirs. If the children are taken
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away by the mother on account of
the motherly affection, they get sepa-
rated from the abducted father; if they
are left behind, they lose their mother.

Shrimati Sushama Sen: Mothers are
more important.

Sardar Swaran Singh: Whether the
mother is more important or the
father is more important—I leave this
to be decided by the hon. lady Mem-
ber. The fact, however, remains, that
this is not a political matter. It is
more a social matter arising out of a
very difficult and tragic circumstance.
In this matter, the hon. lady Members
belonging to wvarious parties in this
House are themselves unable to agree
about some of the basic approaches to
this problem. I would, therefore, be
extremely hesitant to tread upon a
ground wihich is certainly less fami-
Jiar to me, as compared to my sisters.

I am anly trying to say that the
problem is really difficult and it is for
this reason that we have been trying
to change our methods to bring in new
ideas in our sincere effort to carry on
this work in the least objectionable
manner and to the satisfaction of the
people concerned. It is to be remem-
bered that the people concerned are
not always those individuals. There
are others also—their relations and the
like, Then again, we have to deal
with people of different age groups.
Certain children were independently
abducted at that time within the
meaning of the definition which the
Parliament had laid down, if not actu-
ally abducted within the meaning of
the provisions of the Penal Code, and
separated from their relations. Then,
they were got hold of by other peo-
ple. They would very much like to
be restored to their parents or rela-
tions. Their parents and relations
would also like to receive them back.
Therefore, all these points have been
engaging the attention of the Govern-
ment and with varying success we
have been trying to grapple with these
roblems.

Broadly speaking, with regard to
the women—if I may deflne them as
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those who can express their will and
who are of sufficient maturity to think
about their future—we have been
guided, in respect of such persons, by
this consideration that the best inter-
ests of the society, of the country and
of their relations would be served by
taking action in accordance with the
wishes expressed by the individuals
concerned. The rest of the mechanism
or process has been devised to create
an atmosphere in which those per-
sons may be able to express their
wishes, after calm consideration and
after the psychological effects upon
their minds are removed by being
kept in a neutral atmosphere where
the fears and doubts may be removed.

Fears- may be of two types. Firstly,
a person may find himself in an
atmosphere where there is no oppor-
tunity for him to express himself
freely. One knows that if one opens
one’s mouth, then the other party is
there strong enough to curb that wish
and there is no opportunity, therefore,
to express one’s wish.

15 hrs.

Secondly, there may be fears of this
type that the yearning to be separated
from this new atmosphere may be
there, but there may be doubts and
suspicions about the reception that the
individual is likely to receive, if that
individual leaves the present atmos-
phere and the surroundings and goes
on to the other side. It is our ex-
perience based upon actual narration
of facts. Generally the stories are
dinned into the ears of these persons
to the effect that all their relations
have either been killed or disappeared
and that as soon as that individual
crosses the border, whether he crosses
to Pakistan or over to India, that per-
son will be killed or murdered, or will
not be received by the other side.
This is a very strong type of fear
under which these persons are suffer-
ing. But when that person is removed
from an atmosphere where relations
can meet him and emplain things and
where that immediate duress is not
there of the people who may have
detained that individual for yvears to-
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gether, then that person can clearly
think out for himself or herself as to
what should be done. Therefore, this
expression of will after they have been
kept in a neutral atmosphere was con-
sidered to be the one guiding prin-
¢iple, and I am glad to report and
repeat what I said earlier, that during
the last several years no person has
been sent across to the other country
against the wishes, ascertained by a
tribunal upon which both countries
are represented.

With regard to children, the pro-
blem was a little more difficult, be-
cause they are generally of such tend-
er years that any expression of wish,
one way or the other cannot be a frue
guiding principle, on the basis of
which a decision could be taken.
‘Therefore, it was generally consider-
ed that a decision should be taken,
which is in the best interests of the
child concerned and that is the guiding
principle. But what actually is done
to implement this desire is again not
a very easy thing, but after considera-
able thought, it was considered that

the action taken in accordance with.

the wishes expressed by the mother
would perhaps be some guide about
the interest of the child concerned
also and that has been the ~ general
basis with which these cases have been
decided, The results that have en-
gsued as a result of the application
of these two basic principles have not

and large, this hag not produced any
results which may be described as
ontrageously incommrensurate with
the other surrounding circumstances.
These have been the principles which
.have been followed.

Hon. Members have expressed their
views on a number of matters which
are all of them very important.
Firstly, the functioning of these Mus-
lim camps in India where the re-
covered persons are taken immediately
after recovery had been mentioned.
Sir, when you spoke on this Bill, you
mude special reference to this and

(Recovery and Bogq
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you wanted to know about the atmos-
phere that obtains in the camp in
which Hindu and Sikh recovered per-
sons are brought in Lahore. These
two camps are' run on an analogous
basis and an analogous set-up obtains
with regard to both these camps; a
set up which has been agreed to by
the two Governments and this has
been in force for several years now.
So far as the Hindu and Sikh camp
is concerned to which the Hindu and
Sikh recovered persons are brought
in Lahore, it should have a predo-
minantly Hindu and Sikh atmosphere
about it, so that the recovered per—
son who has been in a different atmos—
phere for several years or for several
months, depending upon the time of
recovery, should have some opportu-
nity of breathing an atmosphere which
is different from the one in which she
has been kept all that time. There-
fore, the Camp commander there will
be an Indian and the police that keeps
static guard there will also be Indian.
That is the agreement and so far as
the Muslim camp in which Muslim
recovered women in India are kept, is

' concerned, there the static guards and

camp commander are provided by
Pakistan. It is running on an ana-
logous pattern in both countries ....

Mr. Deputy-Speaker: Are there any
Hindus in the Muslim Base Camp?

Sardar Swaran Singh: There are
social workers, who can visit at any
time and those are Indian social
workers; they are always in touch
with the cases; they make enquiries
from them. There were certain alle-
gations which came to the notice of
the Government also. We looked in-
to themn and we took a very clear
stand in those cases, and we insisted
on the creation of an atmosphere:
where there is no duress of sny kind
exercised against the persons who are
kept in those camps.

Then again, I would urge this hon.
House to bear in mind that the Mus-
lim Base camp is established on our
own soil and it is our duty to ensure
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that the atmosphere there is some-

thing which is not against our prin- "

ciples, All the mechanism is there
for the officers to visit and for our
social workers to visit that camp and
care is constantly exercised that no
undue influence is exercised upon any
inmates of that camp. If you, Sir,
have any specific instance or any in-
formation to the effect that any undue
influence has been exercised or is
being exercised, Government will be
glad to look into that and we will
ensure that no such atmosphere is

created or is maintained there, which

is against the basic principles accord-
ing to which we are working the pro-
visions of this Act and the manner in
which it is our intemtion to carry on
this work.

More than one hon. Member has
made a reference about she recoveries
from that part of Jammu and Kashmir,
which is in the occupation of Paki-
stan forces. I have got some figures
relating to the recoveries from that
part.

Up till the 30th September 1956,
2,121 persons have been restored from
the Pakistan occupied part of Jammu
and Kashmir. Even during the last
months, from the first of January to
30th of September, some women have
been recovered and restored to India.
The number is not very large. During
these 9 months 30 women were re-
covered and restored. Imn 1955, 189
women were recovered. There is a
separate agreement about recoveries
from Jammu and Kashmir, which, as
the House it no doubt aware, is a
special case. We do not permit the
Pakistan people to function in the
State of Jammu and Kashmir, So far
as recoveries from the Pak-occupied
part of Jammu and Kashmir are con-
cerned, that also is generally the res-
ponsibility of the Pakistan side and
we do not function in that area just
as they do not function in the Jammu
and Kashmir State this side.

Pandit Thakur Das Bhargava: Am
1 to understand that the Pakisan, com-
plaint is that some women are also in
the Jammu and Kashmir State in the
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part which belongs to us? The raid-
ers came from there, it is not that
raiders from this place went there.
How could women from that area be
be brought here?

Sardar Swaran Singh: From that
point, Sir, these abductions cut across
all those territorial consideratioms.™ I
I am sorry to say, it is a fact that
cases of abducation are known even on
this side of Jammu and Kashmir, be-
cause in a commotion of this type it
is not always the desire to take the
women across. It is mot as if the
raiders only were responsible. When
that commotion took place and
when the communal frenzy was there,
even on this side there were cases of
abduction both of Hindus as well as
of Muslims. Those cases were re-
covered. Some had to be restored to
relations who happened to be on this
side,mdsomeotthumhadtobemt
across because certain relations had
gone over to the other gide. Certain
migrations of Muslims who were ori-
ginnl.lymthissidedidtakeplaceat
the time of that commotion. That is
a fact and it is known to all of us.
So, there were cases which arose out
of that. It is not a very clear picture,
but, unfortunately, that is the state
otaﬂai.rsanditisint.hisbackgl‘ound
that we have been trying to function
in this troubled part of Jammu and
Kashmir on both the sides.

I am not fully satisfied with the
volume of recovery, but to say that
nothing has been done will not be a
very correct statement.

The third point, about which mare
than one hon. Member had comments
to make, was about the constitution of
the Tribunal. The Tribunal consists
of a representative of the FPakisfan
Government and one representative
of the Government of India. There-
fore, it is not a situation in which we
can function absolutely independerfly.
We are more or less in a position
where we have to weigh as to what
is the type of representative that is
put forward by the other side and,
then we also try to put forward =
representative who can i
knowing the background of the cases
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as well as the various circumstances
that are inherent in the situation.
The Pakistan representative on the
Tribunal happens to be a police officer.
So far as India is concerned, it is our
choice as to whether we nominate a
police officer or whether we nominate
a judicial officer. But most of these
cases were of such a nature that the
recording of statements by police
officers had to be scanned through.
Therefore, it was considered that a
person with a police background,
having experience of the recording of
statements, though not exactly in the
police zimnis but very much analo-
gous to that method of investigation,
would be preferable. That was consi-
dered as a necessary attribute for pro-
per functioning. We have been giving
considerable thought to this problem.
It was our desire, really, to strengthen
this Tribunal by having people with a
judiecial background. We have not
suceeded on this issue. All that 1
can say is that we can make another
effort and see if we cannot persuade
the Pakistan Government also to
nominate a person with a judicial
background. In that case we would
only be too happy to replace our re-
presentative by an officer with a judi-
cial background so that this Tribunal
can function more in a judicial way.
" But even as it is, even though these
people who are there on the Tribunal
have a police background, they func-
tion as members of the Tribunai
not as police officers. That work is
entirely different. There are other
representatives of police on either side
to put forward the case and these two
people only decide the cases.

It is easy to say that women shoula
be associated with this type of work,
particularly in the Tribunal. I for
one, personally, am very much in
favour of such a course of action
being taken. We had hoped that
Pakistan would be able to find a woman
adviser. But they have not been able
to find even a woman adviser to func-
tion on this Tribunal. Instead, they,
1 think very rightly, agreed to accept
the lady whe is now functioning as

Restoration) Conmti-
nuance Bill

as their adviser also,

is a tribute. Shrimati
Bag Mehta is the adviser, She takes
the ral human approach of the
problem and advises the Tribunal up-
on

tioned very well, and in recognition
of her very good work under very
irying circumstances, about two years
ago she was decorated by an Award
by the President.

Shrimatli Sushama Sen: Then where
is the difficulty in having more
women?

Sardar Swaran Singh: 1 am in a
lucky position representing India but
Pakistan has her difficulties and I can-
not answer for Pakistan. It would be
unfair for me either to build an arghu-
ment for Pakistan or to demolish their
argument here.

The fourth point which has been
urged is about the increasing asso-
ciation of social workers. The pro-
blem is really a social one and, if some
method could be found by which this
social aspect could be emphasised
more, it will be a change for the
better. But, so long as this present
context continues in which a certain
amount of force has to be used at the
time of actual recovery, 1 think it
will be a little unfair for us to expect
that our sisters should go to far-flung
villages and recover people from the
unwilling eclutches of those people
who might be keeping a hold on those
women. Therefore, at this stage some
sort of police force is necessary and I
cannot really think as to how we &n
get out of this situation by entrusting
the entire work to social workers.
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A situation may arise when this
question of recovery may mnot be
undertaken at all and the work could
then be handled by social workers
who can contact people, who can con-
tact those women and do the work. If
they find that any woman requires any
- assistance that assistance could be
rendered within the ambit of law as
may be possible. I do not exclude
that possibility, but my respectful
contention is that the stage has not
yvet been reached to pass on that bur-
den to our sisters at the time of re-
ecovery. Later on, after the recovery,
they should increasingly take a
greater load of responsibiliy. They
are already taking a great deal of
load in the matter of management of
<camps, doing social work in the camps
in both the countries etc. They can
also help in the question of children
women, in the matter of treating their
ailments, ascertaining their 'difficul-
ties—emotional, psychological and the
like—and then suggesting suitable re-
medies for them.

These were the principal points that

have been urged. I know that there
were a number of other points also
which were urged, but I would not
take the time of this House in going
through all those details. I only wallt
to assure this House that it is not the
intention of anybody to prolong this
Act even for a day longer than what
is mbsolutely necessary, and our effort
would be to wind up this work during
this one year. Even if any work re-
mains , then, that work
could be handled by some other
method, perhaps on a social level,
somewhat of the type that has been
suggested by more than one hon.
Member.

Mr. Deputy-Speaker: The question

is:
“That the Bill to continue tHe
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period be taken into consi-
deration”,
The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Sardar Swaran Singh: I beg to
move:
“That the Bill be passed”.
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed™.
The motion was adopted.

YOUNG PERSONS (HARMFUL
PUBLICATIONS) BILL

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

‘““That the Bill to prevent the
dissemination of certain publica-
tions harmful to young persons
be taken into consideration.”

This is a simple and short Bill. The
Bill was introduced more than a year
ago and it was, I think, received with
approval not only in this House but
also outside. It had a good Press. The
objecis and reasons are succinctly
mentioned in the statement appended
to the Bill. The Lok Sabha Secretariat
have also issued a very lucid brochure
on the subject which gives the back-
ground and also the facts bearing on
has a laudable purpose and 1 believe
that it will be unanimously accepted
by the House. It seeks to protect the
juveniles and the adolescents from
vulgarity, crime, sadism, vialence,
morbidity and the like. As the Press
Commission stated, publications of
this character are against our culture.
Such publications exploit crime,
violence and sex and are deletenous
to children and the young persons.
Horror comics, as they are called, have
causd enough of horror and damage
in other countries. We issued a noti-
fication banning the import of horror
comics into our country sometime
before this Bill was introduced. Publi-
cations of this character are parti-
cularly reprehensible as they are
meant for the use of children and
young persons whose susceptibilities
and impressionabilities at that age
make them easy victims of the
influences which are borne upon them
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by horror comics and other books of
that type. They undermine the sense
of morality. They do great outrage to
the fine qualities of mercy, compas-
sion, and sympathy, and they lower
in one's estimate the standards of
decency. They have been condemned
by all thinking people in the modern
countries also. In fact, there, many
crimes even of a heinous nature have
been committed by children. One could
not have imagined that these little
boys and girls could be capable of
doing such heinous misdeeds. So, it is
necessary to take effective measures
in order to protect our own children.
That is the purpose of this Bill, and
I do not think it is necessary for me
-1to say more in its support.
Mr. Depnty-Speaker: Motion moved:
‘“Fhat the Bill to prevent the
dissemination of certain publica-
tions harmful to young persons
be taken into consideration.”

Before I call upon the hon. Members
to speak, we must be clear what time
we shall allot to the general discus-
sion, clause-by-clause consideration,
etc. The time allowed for the Bill is
two hours.

Pandit G. B. Pant: I do not think
it is necessary to allot any time. I
hope it will be finished in 15 minutes.
Dr. Rama Rae (Kakinada): 14 hours
for general discussion and half an
hour for the rest.

Mr. Deputy-Speaker: We will see to
it, as the debate proceeds.

Dr. Rama Rao: I support this Bill
though the Bill itself is limited in its
purpose and is rather of a negative
character. Our Lok Sabha Secretariat
has supplied us a very helpful bro-
chure from which I shall read a few
lines.

“Dr. Fredric Wertham, M.D., in
his illuminating book “Seduction
of the Innocent” analyses the
influence of comic books.”

Among other things, “he summarises
the most subtle and pervading effect
of crime comics on children in a single
phrase: Moral Disarmament. This
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consists chiefly in the blunting of the
finer feelings of conscience, of mercy,
of sympathy for other peoples’ suffer-
ings and of respect for women as
women and not merely as sex objects
to be bandied about.....” and so onm.

Further, “A U.S. Senate Sub-
Committee appointed recently to
study Juvenile Delinquency, concludes.
its report with these words:

“This country—
‘this country’ refers to America—

“cannot afford the calculated
risk involved in feeding its
children through comic books,—

of course, the hon. Minister has refer--
red already to the comic books—

“a concentrated diet of crime,
horror and violence.... It is
during childhood that the indivi--
dual’s concepts of right and
wrong and his reactions .to
society’'s standards are largely
developed.”

“All concerned should unite in
supporting sincere efforts of the
comics industry to raise the
standard of its products and in
demanding adequate standards of
decency and good taste.”

I will read one more sentence with
reference to France. They received a
large amount of gift books from
America and the teachers in France
found to their amazement that the
books were full of horror comics:

“It contained so0 many comics:
that the French teachers, in dis-
may, begged us to desist from
sending such books, for French
children began to picture America
as a country of gangsters and
robbers, where shooting, killing
and torturing were everyday
occurrences.”

The following sentence is also about
France:

“A series of instances of juve-
nile delinquency ‘where children
had aped episodes and techniques
of violence shown in comic- books”
helped to crystallize  public
opinion.”
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1 am gquoting all this to show the
effect of the books we are now having.

It is a very welcome factor, which
many other hon. Members must also
have noticed, that of late there is a
great demand of books. It is welcome,
but the main problem is, what is the
kind of books that the children lay
their hands upon now? All that they
are able to get easily and cheaply is
this sort of horror comics. During the
last three or four months, at least in
Tamil Nad and Andhra, the so-called
detective books with charming covers
of pictures of beautiful women in
various poses and the so-called detec-
tive journals have been on the
increase and youngsters read them till
2 o'clock in the night. They do not
lay down the books without finishing
them. If they are good and healthy
books, we have no objection. But, in
the name of detective books, all sorts
‘' of books containing horror comics, but
with attractive covers, are being sold
to our young people in large numbers.
Formerly there used to be great diffi-
culty in selling thousand copies of any
edition, but now the demand for books
has increased. It is a welcome thing;
but, where is the supply? My point
is that the Government should supply
good books and meet the demand in a
positive manner. The Government
must take up this responsibility. The
Government cannot say that they will
leave it to the private enterprise. This
sort of alibi is not acceptable to me.
It is the primary duty of the Govern-
ment to give the best books to the
children. When the children are at a
very impressionable age, we are creat-
ing a vacuum. Young minds do not
live in wvacuums. The Government
should supply good story books,
novels, scientific books ete. in a
presentable form. I ask, is there any
books by Premchand, Tagore or our
Prime Minister which are available in
cheap editions? Many of these books
are costly. Of course, I am not refer-
ring to costly foreign editions of Prime
Minister's books; hut, the other books
can be brought up in a presentable
form and sold to the children.

I have already referred to the books
with attractive covers sold in Tamifl
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Nad and Andhra in Tamil and Telugu.

I hope it is so in other languages also.

In New Zealand, a special committee

was appointed by the Government and.

they said:

“The suggestiveness in the cover
pictures of glamour girls dressed
in a thin veiling often attract
more attention than the pages.
inside.”

From this we must learn a lesson:
We have got valuable material which-
is presented in an unattractive
fashion. The children are attracted
by beautiful covers and they go on
reading these books. My suggestion to
the hon. Minister is that it is the:
primary duty of the Central Govern--
ment that they publish gzood books on-
their account. The Central Govern--
ment can use its influence and as a
State Publishing Department it can
specialise in publishing books for
children. On a previous occasion, I
have 'mentioned that all text-books:
must be published by the State only,
because worthless books are now
prescribed as text-books just because
the authors have some influence with
the people in power. Nice books can
be printed on costly paper with
attractive pictures and yet the Gov-
ernment can+*sell them at cheap rates.
It is the duty of the Government to-
publish such books and make them.
available at cheap rates. This must be:
done in all the 14 national languages.

Nowadays, many children are
anxiously reading some of the-
children’s papers and magazines. I
know there is one such magazine-
Ambulimama which is published in:
Madras in many languages—Gujarati,
Hindi, Marathi etc. The children wait
for the arrival of such magazines and
read them. If the Government pub-
lishes some such magazines, then we-
can ask the children to read them. I
hope you will not mind my striking a
personal note. I told my =son, a young
boy, something abonut stars, constel-
lations etc. and now he is very much
interested in the subject. He wants to-
know more; he brings some popular-
text-books in English beautifully
illustrated and he wants me to explain.
the contents. So, children understand-
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.even scientific things, provided they
dnave properly illustrated text-books.
He asked me for a2 text-book in my
language, Telugu, but unfortunately,
‘there is not a single text-book in that
language which I can place in the
hands of the young boy which he can
read and understand. So, even such
abstract subjects like astronomy are
‘Wery fascinating to young minds
There are so many subjects like
.geology, biology etc. and simple text-
books with good illustrations can be
:published in the various languages.

Though it is not connected with this
Bill, I may go a step further and say
that the Government should create a
department of children’s literature.
The Government can produce chil-
dren’s films—something is being done
here, but that is by some private
.agency. These are days for setting up
-children’s clubs, children’s libraries,
-children’s theatres and also children’s
‘palaces, as they have done in China.
In these children's palaces, there are
various avocations and’ extra currl-
‘cular activities for developing the
creative faculties of the children.
These are the things which we must
give for our children to occupy their
‘minds, bodies and talents. If we do
-that, we can be sute that the object
-of the Bill would be served. If we
just pass some law and leave it to the
private enterprise, they will cheat
the law through so many loopholes.
Therefore, while welcoming the Bill,
T request the Government to create a
positive element in this matter.

In this connection, I want to refer
10 our Prime Minister’s birthday. It
is very pleasing to note that his birth-
day is associated with children’s day.
My suggestion is, why not present to
the Prime Minister hundred new text-
books for children in wvarious langu-
‘ages on every birthday? ‘The hon.
Home Minister can draw the attention
of the various State Governments that
by the next November 14th, they
should produce . so many children’s
books in their languages. That would
be a very good way of celebrating the
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£rime Minister’s birthday. I think the
Prime Minister—I do not know what
to do—must give some of his time to
write books for children. He has got
millions of nephews and nieces.

An Hon. Member:

He is a good
writer.

Dr. Rama Rao: Unfortunately, his
time is wasted otherwise,

An Hon. Member: Wasted?

Dr. Rama Rao: I will explain. It is
wonderful how he finds time for so
many things. While most of the things
are essential, a few things can be
avoided and that time can be devoted
for this purpose. I am sure the Home
Minister will use his influence or what-
ever powers he has and see that the
Prime Minister starts writing some
books for the children and thus gives
a positive aspect to this problem. I
support the Bill.

Mr. Deputy-Speaker: One thing I
should like to make clear. I have
already 7 or 8 names and probably
there may be others who have not sent
their names, but want to speak. We
ought to be careful that at least we
conclude by 5 o'clock. Though I am
not placing any restrictions on the
speeches, I would appeal to the Mem-
bers to be as brief as possible in their
comments.

Shrimati Jayashri (Bombay—Sub-
urban): Deputy-Speaker Sir, T wel-
come this measure. It has not come a
day too soon. In June 19855, the Gov-
ernment of India banned, wunder
section 19 of the Sea Customs Act,
the import in India of harmful horror
comics. This Bill seeks to ban the
production of such literature and also
circulation of such literature in India.

I am surprised that we should not
have so far thought of bringing for-
ward such a measure when we know
that so many other countries had
already passed legislations on this sub-
ject. We are trying to look to the
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health of the body, but, I am sorry to
say that we have neglected the soul
of our people. I would say that the
parents are responsible for the litera-
ture that is placed in the hands’ of
their children. They are to be blamed
if they allow their children to read
literature which they know is doing
harm to their mind. We know that the
mind of the children is like a pure
mirror and whatever is brought them
is reflected in this mirror. We have to
be very careful when such literature
is brought before them. As I said, the
parents are very much responsible.

A few years ago, I know, in Bombay,
in one of our Womens' conferences,
the women had protested against
showing films which will do harm to
the children. I should think that
publication of this kind of books will
do more harm because, these will go
into the hands of a larger number of
children. The film is seen only by those
who can afford to pay. If such litera-
ture is allowed to be read by the
children, it will do more harm to the
mind of the young generation.

We know that in gich countries like
America and England, cases of juve-
- nile delinquency are increasing. If we
look to the reasons for this, we can
understand that there is a plothora of
such literature coming into their hands
and even in films, television, etc., they
show such horror comics. We had so
far allowed such literature to be im-
ported into India. It is a good thing
that we have our own culture still in
our homes and due to that, our chil-
dren have not been so much affected
as those in other countries. I would
like to read out a small passage. This
matter was discussed in the
U.N.E.S.C.O. conference.

Dr. Frederic. Wertham M.D. in his
illuminating book Seduction of the
innocent, analyses the influence of
comic books on the American youth
and states that “comic books are an
invitation to illiteracy and create an
atmosphere of cruelty and deceit,
stimulate unwholesome fantasies, sug-
gest criminal or sexually abnormal
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tion, suggest forms which a delinquent
impulse may take and supply details
of technique”™. This literature has also-
come to our country. It is, I think,
the, duty of the Government to see
that there is a ban on such literature.

1 agree with some of the amend-
ments that have been tabled for this
Bill. We have suggested that the age
of the youth should be 20. I think we
can raise it to 21. I think till 21, the
age is more impressionable. We have
also in our Guardianship Act con-
sidered that till 21, the boy should be
considered a minor. Similarly, I agree
with one amendment suggested by
Pandit Thakur Das Bhargava, that a
Committee—I would call it a Commis-
sion—consisting of Judges, authors,
publishers and youth organisations,
should see what kind of books should
be allowed to be published and circu-
lated. Instead of the courts sitting in
judgment whether they should be
published or not, I should think that
a Commission would be better to deal
with this matter. This will be an All-
India gquestion and this Commissions
can go into the matter whenever such
literature is published. That would be
the right body to deal with this matter.
If they consider that a literature is
harmful, that case may go to the
Court. But first it should be dealt
with by a committee or a commis-
sion, whatever we may call it, in
which there may be social workers,
members of youth organisations,
Judges and also those who are deal-

‘ing with juvenile deliquency.

I have also an amendment to....

Mr. Deputy-Speaker: Would it not
be better if the hon. lady Member
dealt with the amendment when the-
clause is taken up?

Shrimati Jayashri: I want that
immoral behaviour should also be
considered harmful. In clause 2
nothing is said about this. I would
like to suggest that this should also
be added.
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ST T AT
W«m.mqmzﬁn |ET amETe § | WY gETY ggi fee ey
TH SAU G0 IJAE v & W (wre<aT) & aga ww @ 1 g q@
@ # faw o wx § a=ite frerae o ey 9T de (wiaww) Tg faedr
#T & ¥ (TW T T 2 W1T 37 a==f #F  aEre ar agy &

TSI FA T § ) ™ Ag Y Rt o fF g ferarat w93

Mr. Deputy-Speaker: Order, order.
This House should never give the
appearance as if separate sub-com-
mittees are being held inside this Hall.

Wi § @® W g e dfew sTge e wnlw - A7 F aw

™ faafed & & w0 ¥ @S @ A HT @ 97 fF oY =9 ¥ feew v
¥ wofrd TATORAR T fe3w<T 3 &% I AR aga w9

g fr 399 o s TR (v g Wi foms aret Y ararg ay = ofr
sfafraw) & A9 Q¥ Fretax v g g a faedd (amerd)
fosET & Q% Rear & 1o oR M M agaFw AT T I

* gt W w7 T Ar T & @ s Nt aw g & faear

afcl ¥ QaT fredee 7 Wit TR Ewr T T ag ity af @ wEd
AT ¥Y AT WA § 1 W AT 7 W OO (Fgr) @ e @ @ T®
g fr Gar 7 & v 2w & sivr ww axe [ WA A wrdt & ar Agy | faew TS
1 fredwT dar w3 =03 | T T W awa 6 oo wfawe
o (dereier) T § A AN feaa w7

q a1 WA ¥ 7@ g 98 o W NAT HAL T 4T ALY | T TAT I
TS 9T WA FT @1 g | qEieT § 2 fr qf dar wew faT @ FFoxw
f& g A=t wfgar & a1 wehie fast #Y 99 ¥ gw wE@ T A
% oAt g w9 I sy a7 wrdE 1 34y afew oo # oY gaEer

T & | gufeT & faosr saT FET wifgd ag g fr maEdT ow
q EEWaT g IuA SyTET @A @ oo =gy (wfafa) vz s fasw
wiad ag @y =8 § fr a2 fawr o= =T qywufaes (faenfag) &, -
fear g | dfew & oea ¥ 9 s wTeforez (wadwfar) & o Jfa-
f ®&f gaT 7 g1 fr o 0w RS W F AN (T WEATIET

TATH FA § FH WIAT THATT H i) oifae & W ¥E STET
¥ g & oW 2w F v (7)) ot mfes & 1 @ ag wr
q:ﬁa‘@‘gfaaﬁfsm A gT Wfa|  (9vT) d aAmdr

7 & W faa o WG WX AT T IfAH = w7 IS 6T
T F spanfas € oS S fo= Y TAGE SR TAWY TH ¥ ¥
g&uT 7 g fs ey ¥ gw qar o fewsimz (difwm) st T arC

e v € fx ot feow feea I qafamew w1 gRm () ®T

% fag gfews dar Eromg fear srq 1 F wrgar g fF @ w1 @3-
TR et feww At aga Wz o (wgrfeawar)  wr
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@ Yoo =ifed star v ga F A< ST
#F fear € v T Gl TRINTR
(Feafpmr) FepreeH g fs
Ty wieyTe avde §F dme mifeat
(Fafr siferry) #Y 2 feav g 1 Frag
Fx § avar § fr fadrae faedee
(rordgrers afeer) €@t & 1 wm-
wwmAfas e fawr @t o o fear
¥ Sw-F gt g (Ivaw) F0
et frver Wy (wref 2w fgar)
o THr L W WY A M g |
gEEte s ¥ ag wfewre faar g4
Bfa & wewr ¥ o T v o W
& ar (fafw) ®1 vor gaTw a@ R
foraar fiv =9 v w1 waa ¥ fw owmay
firdt =0 § oW s ¥ Sy Tt
FRl @I I @A AT T F
fad o fgarawrEr frawa @ oir e
#F qF FAT FqOTR § AT THFWAE,
ARFFISEE, qEHfce | & Fwwar
# v g wrer aer gieew 30 ST W
grige qafadaa #Y ards (gfoamT)
ferely ¢ w8 ¥t ferw § Fs qeatde

d® i (FEET!ﬂTW*'!T&) '
e I g8 ATHET GETH § ATANT 97
ag arfaw s gfess & smdaw

Pamut K C. Shnrm (Meemt
Di.stt.—South) Commonsense.

22' NOVEMBER 1856

(Harmful Publi- 8ab
cations) Bill

Pandit Thaknr Pas Bbargava: If it
is commonsense, I think this com-
monsenge’ is lacking in very many
persons; they do not understand the
definition of violence and cruelty.
Commonsense is extra-sense, it is
unusual semse which is not pessessed
by many including the hon. Member
who interrupted me. <

w i ut fran § -

**The protrayal must be in such a
way that the publication as a whole
—not in parts—should tend to
corrupt.™ R S

What is tending to corrupt? This
again is difficult, most difficult:

gl TN wT AT & TET

Even the Angels fear to tread.

for. om0 & femr @ :

-"a young ‘person into whose hands
it might fall” I have to find .out a
book which r_rught not fall into the
hands of a young person.

W%mmwﬁmwt

*“whether by inciting or encourag-
ing. him to commit offences or acts
of violence or cruelty or in any other
mamnner whatsoever;”

What is corruptmn of a young man;
and what is the “manner whatso-
ever”,

. wew ¥ ool v 9T §
AT AT FT-TF wEF Ao g aHan
fF w@ S9rm (wfcamar) & sanfas
Iw wr fraw TRET STEsET AT JEF
# &z w1 wEar fv owoaw o O
F=at ¥ grat 7 9F | 7w S woe
(frdw) =& s 1 fw e
(Wawt) W ¥ EEw (W) @Y
I W =T WY 9T & 60 W7 euT
feoma & a9 G § o g d
WC 9 W7 Ug To9 § v ag e
waq ¥ + B o s frame €
AT § A W ST CEAIRT WOH
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[dfexr sz wrA]

wt e (wfagfa) & 5@ €
oA TF TATHS WIAT ol WET AT FY,

T =T
I T & T A HY o=
¢ fe g grige Tafade &
o ag it ddw & grw & 9@
T Y | AN awder ag ¢ R ogw oWy
frafer v (e &%) 30
wifg® | Tae @ & fad v s
R W oY qafadwe == & o)
€I ® 3T ¥ g 99 |’ TAE A
® e @ § e mawde § aay
¥ o8 w== e dmie w1 Sfew
qg AT WFEAT HWIEH g HAT IaAT
qEaE A 1 T T m E
e AETeE w< 2 5 war a=fer-
Swrwr grige § | were fee @ A€ o
IE WY dwAT Y A A gortw ¥
X 7g A wArgar ¥ oI T
¥ #x &, ¥ I T 7T 7 T
o gt F 9T fdw F @ A oWy
w2 ¥1 fag § WX geige qafawer
(erfrwres swree) o o fefeae
(afcamar) Tt @ 9@ 9 W 9w
wr§ Taaw €Y & | waw farema &
Memr @A & o g e
grige qafasa Y FfeATT w o
fwae sfers & | ag s wvan fear

22 NOVEMBER 19356
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fs & arew § WY o v w1 At
qr N QETT  (weraT) w fear
w W A fefere z feerer w
(xw *r ofcamsT &5 aga wfsr @)

wWagm Wy w &

griger (Tferor) & Evas
(afcamar) ® WA o wewrw o)
T

“A prosecution for an offence
under this section shall not, in
England or Wales, be instituted

except by, or with the consent
of, the Attorney Genernal.”

W Ty q T oAy feaxwe
# uwF wHede (wurew) 9w far ar
fr s gfew & @ wfasc &
wfer dwar (vofr) waidT wT oy
T ey WTOR THAT FT I |

e wifawm  (fraw arfes)
F A / wgr ¥ axg 9 foar gur §
fr e %Y fad eTEw ag & fw
=% g v 7 F

As the Governcment wanted only
to ensure that children av anot Tcad
horror comics and it did not desire
to compel retailers to read them, the
following proviso to section 2(1) was
also adopted:

7g fa=mae &1 & § Wi gt *r
g TR & @ wT ag AT &
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‘“Provided that, in any proceed-
ings taken under this sub-section
against a person in respect of
selling or letting on hire a work
or of having it in his possession
for the purpose of selling it or
letting it on hire, it shall be a
defence for him to prove that he
had not examined the contents
of the work and had no reasona-
ble cause to suspect that it was
one to which this Act applied.”

gRAimTEiw A wfiarg
T v v w1 g g fafrearw
qaaa T FX fF g @er WK wgl
¥Fama g rwfed gR s & &
ey faar @ 0

% WETAT WY JAEET $AE
TR v 3 & 0 v e
TR G, QTHET WTH gAGS qafer-
g (g gemw st el
arfs & fad xwfT) ¥ aegs @ar
gk ggi N sr § 3 I&@ &
wrEr &)

“(a) sells, lets to hire, distri-
butes, publicly exhibits or in any
manner puts into circulation, any
harmful publication, or

{b) for purposes of sale, hire,
distribution, public exhibition ‘or
circulation, prints, makes or pro-
duces or has in his possession any
harmful publication ......

STt gefegar seEa e
™ ¥ 37 ¥ faex (qw) gafemx
(sremerw ), Fwx (Fwfar) Wi seg-
¢ (JET) §« Wr oA § | q e
¥ wd wom wgwr g e oqe @
wr§ gaow T & 5w g qafe-

22 NOVEMBER 1956
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“Before the Bill becaine law on
the 6th May, 1855, the British
Government accepted some
amendments to pacify the fears
of the critics that the Act might
become a weapon for curtailing
freedom of expression. To guard
against the danger that long
after the original purpose of the
Bill is forgotten, it may be used
to censor publications of a diffe-
rent kind, sub-section 5 of section
5 provides....”™

# wew ¥ w4 o 5 & W fawr
¥ g% 7 ga ga W1 & wgan g 5 R
¥FMEY (A ) F w9 qg W fdw
#F @ T I AFTEA F a9 WX
TATL EIETET &7 3 FT Jgi T@T AT
wifgd WX 99 AWTEE F €W W
fa=r w7 T e W

# | TF WIZ T W wHATHS
(vsiraer) famr @ fasd & § 0w
wY STg = A% TN w1 gwrE fKar §
& su a7 wfgs 7 weT wTRAT WifE
wiTize IC aga I O ¥ FgA &
wrf | o< T8 9% v 8 | gafad
# fad faffret omga WY S5O &
AT IEEY AT FETE | WA T 9R A
wF U T & AT ATHIL HT T 4
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7 dfe svpT wRrwRTaT ]

#7 tc a8 Y 0 AT F SIE THEG
T@R WY HAT HY § FHF w9 & qaita®
{c A% &1 I F gF wwwr afaw &
ST & 1 s 99 #Y IU 7 4y WoAY
it § & ut a9 ¥ g8 Ty < wwar
& TR a9 wwar § W gfran F a0
+HY T "war @, sated § A wwr & e
IEHT ¢n ¥ w DFE FET F qrIOwR
Taae 5 @ fFag w1 feesw
(wfg) zqi‘mowﬁm%ﬂ%
& SATET 9T FF & Lo ¥ Y AN AW
F T AZT FH T THrEIWR
83 sfemw 9« s (wdm e
dfgaT) 7 aga a1% § WX ITH w=L
g ard S wr aEd oWk §fs 3
mﬁaﬁﬁﬁmm@&rgw

F gl wwwar e gwd gRdeEr
(Immm‘lt!) FT  TH TR WY
1% %@ ¢ 1 72 3@ w5 graSwm—-
TJF W faw (wfawes fawg fag-
T% ) & w=T A WL AAEHT (AgeiT)
R wwE  (gEtwger) 9 sac
I €, W orw faw w1 @@ AT ¥
qNE (FHET) w1 wrgar g Afew
& s A WA HAT AgAT § 5 @
WY G¥ W weg () § faae

fs awg & wwEe (faaw) smEr

Hfﬂwmz,wmmﬁﬁﬁ'qm
wferags () g e &
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W Aw 95 gifgsgr Wik | s
fredt & F1Qw S FIfCa@=ar w1 qETY
T FY T §, O WiE 9T 59 fagaw sr
T aga & S £

g v fasafaarer & faarfaa
7 < &9 "IEd #1 99 & fF sy

" § A9 15T gEE WX 42 @a § Al

g% e faeewy WX wTdT s
TEE  gegrfe & oarfad  (Sverw)
faft &t & "< o Awr forear §
TN TAGAE NI AT W I ATAAT
= g7 F & e afrery T geret
F I ATAAT qT AT AT IF &1 G
a¥ tharT &1 =y & fF ow aw R
srfyaal 7 5w fa=r ax a9d faare s
fFa & s T fada A fear @
Sfier e v gfeetror ¥ § w3 39
A xmET faly &< @wd & fF oy
afger w1z = @ arEar 9%
HTHTY GEEaT § e X wad wATHrd,
dEST W s ¥ 9 GAAT FAT
i\gﬁrgﬁnamﬁmwawm
IR ¥ & wfor fmto § afg &%,
N I & fad T afew @R 2w ®
fod ag arwa Y arw it

Jurensw wgd, | wigw @ww T
9 g7 9 ¥ 99 W 1< A S gqr
afgarea A1 TAR. T SIEAT § oA
e o ww ox g fod aga frose
X ATAIEE TIET . FT THTHA AT
F@ET & | ™ faduw & weew F o
gfesT I aFifa o & Sud age
& geaa annit & € & qW g
@ FT aga g W aww gur fe =g
Huwy g WAOHT F ogi ¥ A F
T AT AR W g & feed W
& B agt wForfirar 1 s Wt &
qET & FEIAT A wedr ow el
s oW ufee (- 0 vehmuary
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Code of Ethics ) wafq Afawar #r

I g H T IrOfeal § ar gy
T FHAT FfFT N OF A T qwern
AEAT g | IR OF qweT @ @
¥ 20 a9 FT IW FT I {c AF T I
Tl o dfe @t ¥ 3 s
W W WA V¥ g AW &)
fowd & 7 ag 7w 8 @ fis 20 TS A
I AT qGT HT L I FT fagr g
YWY WY Wiy I ArRitg afaswrr
q warfaw & ara ff el § Wik 32
X W UH AN Wi W ST
affere st a¢F § WX wufon W
2 ¥ = famr g &Y wivw IgE
ZRIT

W afafea ow 91 gaeT w9y
#F g & § o fr wr 3 ¥ wrew
¥ g o foad afaga) oY ag afuwre
fer v g s fows o@rc fsdr
wafaes geaw &  swrmw w9

fanay # avx fxar wEET W 99

22 NOVEMBER 1956
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%

|

; ﬁ,a’i
1347
TR
EEETPH
ETEPTEL!

:

3

1
g
T
L

T ST, IWET A ¥ o7 wF w1
A% 931F 9, @ % = fa69aw &
EHH I & g W TwAHE AT
v &, ag fag & € 1| F wr
F@ g fv g @6 wEew woR
F T % AT 7 A w1 AwewT w4
WX Y faqar &7 v § saw "=
T T Y 6w WA 90 7@ G
Shri Raghavachari (Penukenda):
Sir, I rise not to oppose the Bill but

to peoint out that the purpose of this °
Bill cannot be achieved as it is. This
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[Shri Raghavachari]

is simply a negative aspect of a parti-
cular problem. Seeing the expansion
of literature and the import of objec-
tionable literature and the impression
that is created on the minds of young
boys, this atempt is made. But, does
it really satisfy the curiosity of the
young mind? It must be supplied with
proper stories and other such things
at that impressionable age and in the
absence of these things, they will
naturally go to this literature which
is cheap and harmful. Some of these
publications come from the western
countries and the boys purchase them
at the railway station or bazar and
then this is the consequence.

The negative aspect will not really
bring about the necessary reform. I
feel that there is really more need for
real publications of the right sort. The
foundations on which we are to base
our culture and civilisation, under the
compulsion of being a secular State,
have been neglected. The best things
have been abolished from the educa-
tion world and the result is this kind
of secular literature that comes in.
Now, we have to provide against them
by all manner of Acts. I am not
pleading that there is need to com-
pulsorily introduce religion into edu-
cation. We have got so much of moral
and ethical legends and stories, his-
torical stories of heroes and heroines
in every part of India in our tradition.
They are recorded in the books, epics
puranas and legends. There are many
wonderful stories which have got high
morals as their subject-matter. There
is always a moral basis; that was the
purpose of our literature. The resul-
tant portrayal or teaching was that
the best thing in this world was pre-
servation of Dharma. Thus, a proper
impression was created on a young
mind at that impressionable age. All
that is not to be found or is not
encouraged. I had occasion to see a
few books produced by the Gorakhpur
publishers from our Puranas with
pictures which were very good. But,
with their limited resources they
could produce only a few such books.
More of such books are required and

22 NOVEMBER 1956
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that will produce a good impression
on the minds of the boys and girls
and it will be equally exciting and
satisfying the curiosity for adventures.
Our leaders would not even like to
encourage these things., I am not find-
ing fault with everybody in this
country. That is the result of some of
them being very secular and materia-
listic. This is the positive aspect that
I wish to emphasise,

Mere legislation will not bring about
the necessary effects. It will not satis-
fy a curious mind. We have to satisfy
that desire or curiosity by producing
proper things. The import of this
harmful stuff is now being prevented.
To fill the gap, something must be
produced. Dr. Rama Rao has already
emphasised that part of it and I want
to add my little voice to that.

Pandit Thakur Das Bhargava was
pointing out that the definition of
‘harmful publications’ was very wide
and that any book can be brought
within its orbit. Even some of

’'s tragedies can be
brounght under it.

Pandit G. B. Pant: Impossible.

Shri Raghavachari: If you strictly
interpret it, it will lead to that. What
impression would be produced on the
mind of a young man into whose
hands a book may fall depends upon
the inclination of his mind. A story
contains something good and some-
thing bad. If one part of it is not very
interesting to him, he may get a vivid
impression of the other part, other
bad part, which may be more interest-
ing. It will certainly go to produce a
bad impression in his mind. It is not
the mind of a mature man who has a
balanced view. So, what parts of a
story go to impress upon a young
mind depends upon his bent of mind.
Therefore, my submission is that this
clause is so worded that many books
can come under that. But, there is
one safeguard in clause 4 where they
have stated that before something is
opinion of some
responsible official should be taken;
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otherwise it would have been hope-
less.

The age of twernly years is too
much; for most of our ‘college boys
are graduates by 20 or 21. It is not
that he is a major and he can do as
he likes, as was said. I do not very
much subscribe to that view, But,
nevertheless, all our young men are
out of the college by 20 or 21 years
and so this age limit seems to go too
high.

There are one or two amendments
of Pandit Bhargava which intend to
safeguard certain things. As I said
earlier, I find this definition is wery
wide and there is a risk that any-
thing can be brought under it. Lastly,
I wish to say that better literature
based on our own hisotorical
infidents and legends, epics our
culture and other things, should be
supplied in place of the existing
which ought not to be there.

Pandit G. B. Pant: Sir, I wonder
if I am really required to refer to
everything that has been said in the
course of the discussion on my
motion. So far as the Bill is con-
cerned, it has the support of every
speaker. Everyone is in its favour.
So, for the purposes of the motion for
its consideration nothing more need
necessarily be said.

But I would like just to mention
one or two matters, which may be of
some help to the hon. House, and
may relieve the anxieties and the
worry of some of the speakers who
seem to be upset over the definition,
whi to them to be rather too
wide. | I entirely agree that we should
have more of wholesome, healthy,
rich, interesting literature for our
children_] After all, this Bill is not of
an omnibus or of a comprehensive
character. It has a very limited
sphere to cover and, considerating
the scope of the Bill, I wonder if
other matters, wnose reference has
been made, can be brought within its
purview. | The need of having good
literature “for boys cannot be exag-
gerated or over-emphasised. It has
also to be admitied that at present
we have not got all that is necessary

22 NOVEMBER 1856
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to inspire the boys and to enable
them to develop their mind, their
intellect, their spirit of adventure
and other things which are necessary
for the growth of children. All these
things have to be prov:dea‘ The Gov-
ernment has been an active
mnterest in these matters and special
steps have been taken to promote
children's literature, children’s libr-
aries, children’s theatres, children’s
cinemas and other matters connected
with the life of our young people.
We want to do all we can in that
regard. )

I also wish that the people, the
authors, the publishers and the Gov-
ernment should all co-operate in
order to fulfil this deficiency. For
that, I think it is necessary for us all
to give thought to the matter, not as
Government or as Opposition but as
citizens who are all interested in the
healthy growth of young minds. So
that question is not in any way a
controversial one and I should like,
as I just said, further thought to
be given to this matter so that some
concrete scheme could be worked
out. t

I am not quite sure if Dr. Rama
Rao’s suggestion that the Govern-
ment should undertake this task
exclusively would be acceptable to
his Party or to the people in general.

Dr. Rama Rao: I did not say:
“exclusively”.

Pandit G. B. Pant: If you did not
say “exclusively” then there is no
difference between you and me,
because, if you think that all should
make aftempts to produce such litera-
ture, I agree with you. I was afraid
that, if the Government alone were
to produce such literature, there
might be some criticism later that
there was an attempt to instil certain
views and certain principles, for
which we stood, into the young minds
when wney were of an impressionable
character. So, if there is mno such
fear, perhaps we could move in this
direction with greater confidence.
However, so far as the positive
aspect goes there is no difference.
So far as the negative aspect goes
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[Pandit G. B. Pant]
there is none either. So I do not see
where we really differ. "

Some reference has been made to
the definition. Well, the essential
part of the definition is the last one;
‘whether it will corrupt the mind of
a juvenile or an adolescent, whether
it will lead to depravity and degrada-
tion because -of certain . processes
which will be set in motion in con-
sequence of his coming in contact
with the views or with the portraits
contained in these horror comes.” So
I do not see any great difficulty in
applying this definition to concrete
cases. But very subtle, fine points
have, after all, to be settled by the
judiciary, and I do not think they
will find an insuperable impediment
in their way. If they apply their
minds to these matters, they can
easily reach correct conclusions. Seo
there should not be any worry on
that account from now,

We have luckily not much of such
literature produced in our own coun-
try yet. We are taking this measure
betimes so that the tendency which
seems be growing may be mipped
in the bud just now. I hope there will
not be many cases of such character
anfl we will not have to take action
against many individuals. But it is
necessary that people should be
warned, that this word af caution
should go from this House that if
anyone indulges in such activity then
he is liable to be pumished: 'That by
jtself will I hope, go a long way.
None of us wishes to be wvindictive,
but young children, juveniles amd
others have to be protected. That is
a national duty which is imposed .on
every one of us. So far as that goes,
1 think there will be no possibilty of
any difference of opimion between
anyone whether sitting on this side
or on that side.

As to the suggestiop that ethics
and morality should receive greater
attention than they seem to be getting
at present in some of our institutions,
1 appreciate that. I think I am a=as
old-fashioned as Shri Raghavachari
and I still have enough of faith in
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maral principles. I think it is essen-
tial for the healthy growth of our
children that they should get sound
education and training not only in
moral canons and tenets but also by
association with men who demon-
strated in their lives ways and the
principles that were laid down for us
by our our ancestors. If we do that, I

think we can impress the _children
and we can possibly -contribute
towards the growth of healthy

minds.

We have our own books. We have
our own stories. There are ethics
which are a treasure-house of all
sorts of ethical, interesting and
adventurous stories—I do mnot use
the word “tales” because many peo-
ple believe that they are literally
corrupt. We have also books which
are really meant for children, such
as Hithopadesh, Panch Tanthra etc..
which were, in fact, seized upon by
other countries when they first got
a glimpse of them, and which were
used by them for producing literature
for children in their own countries.
These books were written hundreds
and hundreds of years ago. So there
1s eough of literature in . our own
‘books. - But that does not mean: that
we sheould not produce more. After
all, the world is growing, and many
things are being brought into exist-
ence with which we do not pretend
to have been acquainted in the times
that are bygone. We should be in a
receptive state of mind. We should
welcome - everything from every
guarter that is good, helpful, whole-
But we shouid
take good care to see that the
envirenment in which our children
live is really healthy, invigorating
and ¢lean. Unless we take good care,
the atmosphere may get contaminat-

-ed and spoiled, and then it may be

difficult for us to save them when
their minds hawve been corrupted.

In a country like America, we hear
all beinous orimes being commiited
by children below ten years of age.
It is something which cannot pessibly,
be conceived of. Nobody can imagine
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the poasibility of such occurrences
but they do happen. So, we have to
take due care and that is why this
Bill has been introduced. .

The expert committee proposed by
Pandit Thakur Das Bhargava would
make the operation of this Bill
altogether ineffective if not impossi-
ble. I do not think that we can
promote the purpose that we have
envisaged by introducing a clause to
that effect.

The other mnatters are of a mincr
character, and in order that thoce
amendments may not be moved, I
may just say that we have introduced
the age of 20, which is prescribed in
section 293 of the Indian Penal Code,
in this Bill. According to this sec-
tion, the sale of obscene literature is
prohibited to men who are below the
age of 20. So, we have taken that
figure from the Penal Code. Some
uniformity has to be observed in
such cases. I do not think there is
any other matter which [ should
refer to or comment upon.

Mr. Deputy-Speaker: The question
is:

“That the Bill to prevent the
dissemination of certain publica-
tions harmful to young persons
be taken into consideration”

The motion was adopted.
Clause 2,—(Definitions)
The Minister n the Mirgistry of

Home Affairs (Shri Datar): I beg to
move:

Page 2, for lines 4 to 6, substitute:

‘(b) “State Government” in
relation to a Union territory,
means the administrator thereof;’

There is one more amendment— -

amendment No. 4—to clause 2 which
we are accepting.

Mr. Deputy-Speaker: Yes; there is
amendment No. 4.

An Hon. Member: But there is
nobody to move it
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Shri Datar: We accept it.

Mr. Depuiy-Speaker: The Govern-
ment ecan move it.

Shri Datar: I beg to move:
Page 1, line 13, after “portraying”
insert “wholly or mainly”.
Shrimati Jayashri: I beg to mowve:
Page 1 after line 18, inserts
“(iw) any immoral behaviour;”

.1 do not wish to move amendment
Nos. 14 and 16.

Mr. Deputy-Speaker: The gquestion
is:
Page 2, for lines 4 to 6, substitute:
“(b) “State Government” in
relation to a Union territory,
means the administrator thereof;
The motion was adopted.
Mr. Deputy-Speaker: The question

Page 1, line 13, after “portraying”
insert “wholly or mainly”.

The motion was adopted.

Mr. Deputy-Speaker: The question

is
Page 1, after line 16, insert:
“(iv) any immoral behaviour;™
" The ﬂwhon was negatived.
nﬂr. Deputy-Speaker: The question
“That clause 2, as amended,
stand part of the Bill"”.
The motion was adopted.
Clause 2, as amended, was - added
to the Bill.
Clanse 3.—(Penalty etc.)

Shrt  Kasliwal (Kotah-Jhalawar):
In clause 3, the punishment provided
is six months imprisonment, or fine
or both.

Mr. Deputy-Speaker: Has he given
any amendment?
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Shri Kasliwal: I have not given

any amendment, but I think there is
another amendment to that effect.

Mr. Deputy-Speaker: What is your
point?

Shri Kasliwal: If the hon. Minister
accepts my suggestion, an amend-
ment can be moved to that effect by
the Government itself. I am only
making my suggestion. As it is, they
have provided six months punish-
ment or fine or both. They are mak-
ing this a cognizable offence under

this Act. So, six months punishment .

is not a proper punishment. It should
be at least one year. 1 am not say-
ing that the punishment should be
very heavy, but I think one year
would be a sufficient period.

Mr. Deputy-Speaker: There are
some amendments given notice of
by Pandit Thakur Das Bhargava. He
is not present. Do the Government
adopt any one of those amendments?

Shri Datar: No.

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part ef
the Bill”

The motion was adopted.
Clause 3 was added to the Bill

Clauses 4 to T were added to the
Bill.

Clause 1.— (Short title ete.)

Amendment made: Page 1, line 4,
for *“1956” substitute “1856"

—[Shri Datar]

Mr. Deputy-Speaker: The question
|- H

~That clause 1, as amended,
stand part of the Bill”.

Tite motion was adopted.

Clause 1, as amended was added
to the Bill.
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Enacting Formula

Amendment made: Page 1, line 1,
for “Sixth Year” substitute “Seventh
Year"”.

’ —[Shri Datar]

Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula,
as amended, stand part of the
Bill”. .

The motion was adopted.

The Enacting Formula, az amended
was added to the Bill

The Title was added to the Bill.
Pandit G. B. Pant: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: The question
is:
‘“That the Bill, as amended, be
passed”.
The motion was adopted.

TERRITORIAL: ARMY
MENT) BILL

The Minister of Defence (Dr.
Katju): Sir, I beg to move:

“That the Bill further to amend

the Territorial Army Act, 1948,
be taken into consideration.”

(AMEND-

As the House is aware, in 1948 the
Army was Tre-
organised and rules were framed. 1
am happy to say that the army has
had a good reception and the res-
ponse too has been very good. Onmly
last week, we celebrated the eighth
annual year of the Territorial Army.

The purpose of the army is to give
opportunities to those who are inclin-
ed to serve the country and receive
training in arms on a firm and solid
basis for a number of years. When
you get yourself enrolled in the
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army, then it is not merely a sort of
one year show. But there is a good
period of training for seven years and
you are liable to be called on and
given military ranks. The whole
thing is just like the army organisa-
tion itself. It is divided into two
parts. One is called the urban part
and the other provincial part. The
urban part is intended to give train-
ing mostly to people. living in urban
areas where the unit may be situated.
It gives opportunities te Govern-
ment servants, employees in different
organisations, industrial concerns etc.
to come and receive military training
during spare hours for 2 or 4 hours
a week, Altogether it comes to
about 120 hours in the year. If there
ie a more intensive programme, 1t
may be doubled, but the intention is
that the spare time may be employed
in it

The provincial part is intended to
apply to non-urban people. There
are camps for about 4 to 14 days in
the year. When the officers are
actually serving, they receive the
emolurpents and allowances which
are paid to army ranks. For this, 4
hours of work is considered to be
equal to a day and officers serve on
the same basis as in the usual army.
In urban areas, effort is made to
utilise the services, as I said, of Gov-
ernment officers and also to take
advantage of the technical ability
which you find in public utility con-
cerns, in electricity concerns, in the
railways, in the dock-yards and so
en and so forth.

Up till now the Indian Territorial
Army runs on a purely volun
basis. People who are actuated
a desire to serve the country and to
prepare themselves for any emer-
gency come and volunteer. It is
intended to be a sort of a second
line of defence. But two years back
it was found that while the response
was Vvery good, there was some defi-
riency on the technical side. There-
fore, this Bill was introduced in 1954
and I am glad to say that since then
the response is improving. People
are taking to it very enthusiastically,
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actuated by the desire to improve
their own efficiency ahd to serve the
country if any emergency arises.
Now, this Bill is intended to confer
the power on the Government to call
upon the people to come and serve
in the army, but not indefinitely.
There is no intention to convert the-
Indian Territorial Army into a con-
script army. The character will be a
voluntary one. But, if there is =a
deficiency in any particular rank, in
particular in the technical portion of
the army, then we desire that Gov-
ernment should have the power to
call upon the people to join the
Territorial Army and serve. That is
the main intention of the Bill; but,
I want to make it clear that it is only
an enabling thing and there is no
intention to have a conscript Terri-
.torial Army at all. That is the main
purpose of the Bill

Section 6A confers this power on
the Government to call upon people,
particularly the technicians, to come
and serve. I have given notice of
certain amendments, the object of
which is to make good what has been
lost sight of. For instance, in the
Bill itself it is provided that Gov-
ernment may call upon public ser-
vants and people who are employed
in public utility concerns to send_
their names to the prescribed
authority. We now think that it s
better to impose this duty not only
upon the individuals themselves, but
also upon their employers. That is
one of the objects of the amendments
I have given notice of.

Secondly, there is the rule-making
power. Section 6A—clause 38 of the
Bill—says that people who are called
upon to serve in the  Territorial
Army may be continued in service in
accordance with the rules that may
be framed. One of the amendments
that I have given says that the rule-
making power should be exercised in
a particular fashiori. Section 14 of
the original Act confers that power;
we have now tried to include both _
classes of persons—persons who are
enrolled as volunteers on their own
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[Dr. Katju]

application and persons who come
and who want to serve. R

I have explained the main object
of the Bill. It is a non-contentious
measure and I hope it will com-

mend itself to the approval of the
House.
Mr. Deputy-Speaker: Motion

moved:

“That the Bill further to
amend the Territorial Army Act,
1948, be taken into considera-
- thon."™ ’
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Shri Vallatharas (Pudukkottai):
Mr. Deputy-Speaker, we all know
that as early as 1920, during the
period of the first World War, the
then British Government thought it
fit to create a Territorial Army or
Force in this country.

Mr. Deputy-Speaker: Since he is
likely to take some more time, he
may continue tomorrow. The House
stands adjourned tin 11 AL
tomMOrToOwW.

17 hra

The Lok Sabha then adiourned till
Eleven of the Clock on Fridau, the
23rd November. 19568,
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COLUMNS
- . 720—48
(1) Further mnsldcrmnn of the
motion to consider the
Persons

and Restoration)
Continuance Bill was contitued.
After

BILLS PASSED

the Bill was passed. . . . 729—809

¢(2) The Minister of Home
Affairs (Pandit G. B. Pant) moved
for consideration af the Y
Persons P'uhl.iﬂtionlg
Bill. The motion was adopted.
After the clause-by-clause consi-
deration the Bill was passed as
amended. . . . . . Blo—44

856

COLUMN:,
BILL UNDER CONSIDERATION B44—4

The Minister of Defence (Dr.
Katju) moved that the Territorial
Army (Amendment) Bill be taken
into . discussion
was not concluded.

AGENDA FOR FRIDAY, 23RD
> :956"'-

consideration and
passing of the Territorial Army
(Amendment) Bill and considera-
tion of the Faridabad t

Cal'?onhon' Bill and Private
bers’ Bills.



